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LEGISLATIVE ASSEMBLY. 

Friday, 21st. F.cbruary, 19;ui. 

The Assembly u11::t in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN. 

Mr. R. K. Shanmukham Chetty, M. L. A. (Solem and Coimbatore cum 
North Arcot: Non-Muhammadan Rural). 

THE RAILWAY BUDGET-LIST OF DEMANI>S. 

SECOND STAGE. 

Expenditure f rmn Revenue. 

:P.IIMAND No. }.-RAILWAY BOA.RD. 

The Honouraltle llr George JtalnJ (Member for Commerce and Rail-
WB,Vs): Rir, I beg to move: 

''That a sum not exceeding Ra. 12,90,000 he granted to the Governor Gener11l in 
Co•Jncil to defray the charges which will come in course .of payment during the year 
,ending the 31st day of March, 1931, in reapect of 'Railway Board'." 

l~tandardiaation o,f W agea. 
Lteut.-Oolonel B. A. l. Gidney (Nominated: Anglo-Indians): Sir, I 

heg to move: 
"That the Demand under lhe .head 'Railway Board' be reduced by Rs. 1,00,000." 

Sir, this motion is with regard to the standardisation of wages on RaliL 
wn.ys. In m:v opiJ11ion Uiis fonns a very important matter so far as con-
tentment on the Railways is concenied, and although some people may 
think it very difficult of accomplishment, I personally think that if it was 
11eriouslv tackled, it could be done. There iA no doubt., Sir, that stande.rd-
iRat.ion °of wages in railwa:vr,i · generall.v is a question that ma,v well he re-
ferrecl t,o a committee of offieerR, Akilled in the ethirR of wage determina-
tion. Wiith that view, Sir, I desire ....... . 

Kr, JI. Da, (Orissa Division: Non-Muhammadan): Sir, on a point 'Jf 
c)l'(1er; last year you ruled that nil questions of policy should be raised 
onl,v on token cutA of one rupee or Rs. 100. If the Honourable Mem-
ber is going to discuss the policy of rnising the wnges, Mn be do RO by 
giving notiice of n 1lump cut of RR. 1 ,00,000? 

( 847 ) A. 
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llr. Prtltdent.: What is the idea. of putting down Re. 1,00,000? 
Lttut.-Ocxonel B . .&. l. Gld.Dey : I considered it wos necessary. I 

thought a. token cut would not meet my needs because this is a, very im-
portant matter . . . . . . . . 

llr. Prtlident.: Order, order. If the Honourable Member desires tc,· 
ra.iso & question of policy he must put down a cut of Rs. 100. 

Lleut..-Oolonel B . .&. ;J, G!dney: May I with your permission now 
prooeed to prove the question of merits in my cut? 

Jlr. Prelldent: The Honourtlble Member has raised a question of polio~· 
and he must put down a cut of Rs .. 100:. 

Lleut..-Oolonel B . .&. ;J, Gld.Dey: 1.'hank you, Sir, I submit to your· 
ruling. That wi''l take away a few ,noughts from my cut, i.e ., if I reduce 
it from one lakh to one hundred. 

llr. Preltdent.: That does not mean that the Chair allows the H~nour-
able Member to reduce hie cut to Rs. 100. He knows the ruling which the 
Chair gave on the last occasion and he must respect it. 

Lleut. .. Oolonfl Jt . .A.. 1. Gidney: Sir, I was not in the House last year, 
I con assure you that I had no--.desire to take odvsntage of your ruling 
and if any such interpretation be put on. my motion, I wish flatly to con· 
tradict it, because my intention woA to bring it to th~ notice of the Rail-
way Boa.rd with all the force I could . .... 

llr. Pruldent.: The Honourable Member could do that by putting down 
a cut of Re. 1 or R$. 100. There are other cute of Re. 100 on which 
the same question can be raised. The Honourable Member will go on to 
the next · cut. This cut, as he knows, cannot be moved; 

Lleut..-Oolonel B . A. l. Gidney: Have I your permiesion, Sir, to move-
this motion under a cut of Rs. 100? 

llr. Prealdent.: Certainly. 

Recent Rcvi11ed Rates of Eaat Indian Railway Wagca. 
Lleut..-Oolonel B . .&. l. Gidney: Sir, my next cut __ is as follows : 

"That tho Demand under the head 'Railway Board' be reduced by Re. 1,00,000." 

Jlr, President.: Is this on the merits, or does the Honourable Member 
again want to raise a quesbton of policy? I am afraid jt is a question .:ii 
policy.' 

Lleu\.-Oolonel B . .&. l. Gidney: No, Sir. It is a question of the 
merits and I hope my friend from Bihar and Oriesa, who objected to my 
first motion, will be satisfied with that. 

This motion is with regard to the reduced rates of . pay 
on the East Indian Railway. Sir, this · matter concerns every railway 
employee on the East Indian Railway. It does not refer to any particu-
lBr community whatever; it refers to every employee who enters tlie East 
Indian Railway a.fter a certain period, November, 1928. 

llr. Prulclerit: How does the reduction of the Railway Board grant by 
Rs. 1,00,000 be justified on merits? 
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Litut.-Ooloael B. A. 1. Gidney: Because, Sir, the Railway Board in-
troduced this rate and not the r&A1wa.y concerned. 

Jlr. Prelidtnt: And therefore the Honourable Member wants to raise 
the quei,ijon ?f policy again. He should have put down a cut of Rs. 100. 

Lieut.-Oolonel B. A. 1, Gidney: Sir, I should like to have a ruling 
from you as to what is the difference between "policy" and "merits" 
when o. motion is moved on Demands for Grants. Here is a question of 
great merit; it is a question that, involves the pay of thousands of people. 

llr, Pruldent: I am afraid I cannot allow the Honourable Member to 
proceed with tee next cut* also, which again is a question of policy. The 
Honourable Member cou'ld discuss the question of polky involved in these 
three outs by pubijng down a motion for a out of Re. l or Rs. 100. 

Lltut.-Oolonel B. A. 1. Gidney : Can I move a. cut of Rs. 100 on this 
motion? 

Jlr. Prer..clent : 'l'he Honourable Member must, keep himself in touch 
with what happened last year. 

Lieut.-Oolonel B. A. J. Gidney: Can I, with your permission, move 
a Rs. 100 cut now? 

Jlr. Prtlident: That can be moved when we reach the Rs. 100 cuts. 
There are other cuts of larger amounts which must be moved first. Mr. 
Aney . 

• 1bolition of the .-4.dditiono.l Post ·ot Labour Member on thrJ Railway Board. 

Jlr. JI. 8 . Aney (Berar Representative): Sir, I beg to move: 
" That the Demand under the head 'Railway Board' be reduced by Rs. 48,000." 

Sir, Jet me assure the House at the very outset that mine is a cut on 
mer!it. 

Lteut.-Oolonel B . A. l. G!dney: Sir, I rise to a. point of order. Is the 
Honourable Member right in moving his motion for a reduction of. a sum 
of Rs. 48,000? Thie · refel'9 to a policy and not merit and should be pro-
scnt,ed under a. cut of E,s. 100. 

Jlr. Prelident: What lie the salary of the Member for Labour? 

Mr. A. A. L. Panona (Finanoia1 Commissioner, Railways): Rt1. 
48,000 per annum. 

J(r. President: That.de on merits. 
Lleut.-Odlonel B. A. l. Gidney: But, Sir, in my motk>n which you 

oven-uled, the reduction in the pay of the Ea.at Indian Railway ran into 
many lakhs. and not merely Rs. 48,000. 

Jlr. Prelident: Mr. Aney. 
•"That the Demand under the head 'Railway Board' t>. reduced by Re. 1,00,000 

(Covenanting of employ- from outaida India)." 
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Jlr. K. 8. Aney: 1 wos just going to. explain tho.t point, thRt mine ls 
11 eut on merits and not merel.v on a question of policy. · The Honourable 
Member is definitely assured by Mr. Parsons how that amount of 
Us. 48,000 ·works up to the annual salnry of the new Member whoso 
poRt, we want to abolish. So it is naturally n cut on merit. 

Lieut.-Odlonel JI. A. J. Gidney: He is worth much more than 
Ra. 48!000 per annum. 

Ill. K. 8, Aney: 'l'be point is this. I wont further to assure you .at 
the very outset that this motion is not brought with any personal feeling 
against any one incumbent of this office. It is not a ~ kind· of censure 
ngRinst any person ns such. It is n protest against the retention of A 
post which Wl\8 cre11.tcd virtua,lly against the desire, aga.inst the vote of n 
mnjority of hhe Standi.ng Finance Committee, and which, all experience 
has shown, hns not served the purpose for which it WQS created. It ie 
on thut bBsis that I am going to n.ttack the retention of the · new post 
and support t,his motion. So I think my Honournble friends opposite will 
not misunderstand me when I ' am trying to make out n cnee in support o! 
t.he motion which is before the House. 

Honourable Members are aware that this new JlOSt was created last 
year; at is now nearly 12 months' 03d. Of the many rensons tibat were 
given in support of creating a post like this, the most important reason 
was this, that t.he labour questions in this country were now neauming 
greater and greater importance, :looming l11rger and larger, and therefore 
t>be work that could be done b,y the then Member, who was kno'\'\·n QR Mem-
ber General or the Member in charge of Traffic, could not thereafter bo 
done by him alone, und a separate portfolio for labour wns necessary 
with a. eepamte Member for Labour in charge of it. The Honourable Sir 
George Rainy, then in n very lucid speech and in a speech in which he 
nppealed not only to the reason bub also to the sentiment of the Membet"B 
on thiR Ride, fervently pleaded that some introduction of the human ele-
ment was necessary in the mechanism of the Railway Ronrd. hecau11e 
queRtions of an cssentinll.v human nature had to he denlt wifth in dealin~ 
wit.h labour problems. Therefore, he thought that the Railway BORrd, 
which was more or lees of a mechanical nature, required to be livened np 
with the alement of what might be called human sympathy, and my Hon-
onrnble friend , Mr. Hayman, was put in there. Since that time, since 
March or April. lnRt, my Honourable friend, Mr, Hayman, hns been jn 
<'harge of this Jabour portfolio, and he ha.s been doing hls work \\·ith All the 
zeal and eamest.neA11 which ib is po~ible fo11 one in his position to bestow. 
In fact, in tho Budget speech this yell.!' which the HonourAb1e the RAilwBy 
Member has made, he probably nnt.foipe.ted some diffl~ulty of the kind 
which m:v motion suggests, and in anticipation he has a.lrcn<ly replied, 
"Here I tcstif.v on behalf of the Ra.ilwn,.v Board to the work of my Honour-
able friend, Mr. H11yman, who liM been conscien.tious, a.cf.ive" nnd n.11 that 
sort of f,hing. Nobody denies that Mr. Hayman is certs.inly one of the 
nhleRt offi·cers of the Railway Boa.rd. (Hear, hear.) I cannot. den:v it. In 
fact, I mav sav. Sir, that since 1'9'24, mnce wlien vourself And invself 
hAve both b~Em nssocia.ted with the work of the railw~v ndminiRtmti~n M 
Mflmbcr~ of the Rn.ilway St,nnd.ing Finnnce Commit.tee: for ' the .Jnet six 
yPnl'R, I have hsd the opportunity of seeing how energetic nnn nctive nn 
()ffir.cr Mr. Haymon iii. '(Applnuse.) It is not n que11tion of Rbilit,y or 
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inability. 'l'he question is one whether the part.ioular work for which this 
specitd portfolio was created has been done completely to the satisfaction 
of this House or not, and if not, whether on the basis of the results that 
o.re placed before us, we will be justified in reta.ining this post hereafter. 
That is the simple question which I would put before the House for its 
considerat:lon, 1md I respectfully ask the Honourable Members of this 
House not to allow personal considerations to be mixed up v.'.ith th.is ques-
tion, which I wl\nt, to say with emphasis is simply a. bare abstract ques-
tion of poliey, a question of the examination of the results of the 
work done hitherto, during this year, and our own estimate of the 
f.:ume in relation to what was expected of the Lnbour Member during 
thi 1:1 yeur. That iR the simple question which the House has to con-
11ider. I will hhow, Sir, thnt t,hc particular work which he had to 
do has been described in the Explanatory Memorandum of the Ra.il-
\fAy Budget of In.st year. Honourable Members know that, last year, this 
Housp 1o111nc:tioned !!omething like 58 lakh11 of rupees for improving 
tlw c:ondit.ionR of labour, 80 lakhs under capital programme and 25· 
l11khs \Jnder revenue programme, 10 lakbs under one Demand and 18 
lakhs uncfor another. Thus 58 lokhR of rupceR were sanctioned by this 
House and hundcd over to the offi'Ce of the New Member to do their be11t to_ 
'1:ards the nmeliorntion of the condition of the low-paid staff on the State-
Railways. I would only •like to judge the work of the Honourable Mem-
ber bv whA.t he hns been able to do an this direct.ion. So first I wiRh to 
give tho House !;Orne idea as to wbn.t wa-R expected of him: 

The Explanatory Memorandum says : 

"Ii will be observod that we hope to keep the expenditure brought to account as 
'Adminh;tration' down to t,his year'• fiirure; and we ehc,uld actually have placed it ten 
l&khs luwer, but that we are providing for t he preaent a sum of ten lakha for improving 
the eervice conditions of lower paid railway employees. It is our intention, during the 
coming year, to atart a thorough examination of the rateH of pay and wage•. and other 
conditions, ilnder whi<'h the Jowt!r paid claslleS of 1·ailway eervants l\re employed, wilh 
thi, objl'ct <:f removinit 11.ny legitimate grie.vanree that may be found t.o exiat; and 
wi, hav., already, in f~t. hiul prelin1inary consultations with 'Agents of Railway Ad-
mini1tration1 on the Rohj«.-t. It will be realised t~a.t the inquiry muRt take l!Ome time 
to complete, for it will entail the detailed inveatigation of the service conditiona in 
numerous brRnchea and departments, and it by no mean9 follows that what will ~ 
found to he required is merely the increa88 in certain e&11e1 of the minimum wage; 
it is perhape aa likely to h11 a reduction of working hours, which will mean additional 
relievin1t ataff, an extension of provident fund benefits to clauea who. do not at present 
enjoy them, or an improvement in housing condition,. Dot we hope that, if our 
organisRtion <'811 b11 strengthened by the addition of a new Meml~r to the Railway 
Doard, who will be charged with the care of thie and cognate queations1 the completion 
of the taak will he much accelerated. We find it impo11ible to make any accurate 
estimate r,f the sum likely to Le reouired in 1929,30 on thiR account. l'rovi11ionally we 
have aaeumt1d that schemes coatiu,g half A crore a11nually will be ripe for introduction 
during thii course of the year . . . " 

Thut wus the onticipntion then. It went on to soy: 

"We nro alllO providinir 1pecially in our capital eetimates a eum of &. 30 lakhs for 
additions to and improvements in staff quarters. Since the aohemeR will not, in auy 
cue, be in force for the full year, we have for the mom.ent asaumed that the revenue 
expenditure in 19'l9,30 will amount to Re. 28 lakha, and have provisionally distributed 
tht« sum, as to ten lakhs under Admini~tration, and eighteen lakh8 under Repairs and 
Maintenanc11 and Operation. But, aa ·we have explained, the figure of half a crore on 
which these e.timatea ue baaed i1, pending the inveltigation, little more than gueae 
work, and we 1,hall not hesitate to take atepa to increaae it, if more i, found to be 
needed." 
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fMr. M. S . Aney.:) . . h 
'l'he House cun 1.rnagine that a promise wns held out m this pnmgrap 

that not onlv schemes for the complete expenditure of lhe Rs. 50 lo~hs 
that wore :lliotted would be rendv, but that there might urise o. necessity 
for the Railway Board to oome ·up for supplementary grunts even fo~ a 
larger sum. Now, Sir, if this House has carefully read the speech which 
t,he Honournble Sir George Rainy delivered in presenting tho Budget and 
if the Honourable !Members have read these budget papers corefully, as I 
presume that they have, they will ha.ve found that, out of these 50 l~~s, 
practically a. very small amount hns been f!pent. Thnt is the pos1t1on. 
I say, "a very emoll amount" because I find in the Explanatory Mcm?-
rnndum on attempt is mode to show, ut the eluventh hour, that eertom 
nmounts have been spent-a point on which I will hove te speak ot some 
length later on. In paragraph 7 of the Explanatory Memorandum, on 
puges 4 and 5, wo ore givHn some details showing as to how the omount 
of Rs. 28 lnkhs hoi; been ullotte<l to the different roilwoy-; this year, and 
how much has been spent; and it is also shown that somothing like 
Rs. 18,12,000 has been spent out of the amount allotted from the revenue 
programme, and Rs. 7,53,000· out of the amount allotted from the capital 
programme. Now, Sir, I may bring to the notice of this House that--
iii was either in the month of August or September-a meeting of the 
Finnnce Cdmmittec was called ot Simlo o.nd before us a scheme was placed. 
Estimates placed before us in the scheme, showed that th~ Hailwoy Bonrd 
had all the plans cut and driod for the recurring expenditure of Rs. 50 Jakhs 
necessary to. give effect to that scheme. I refer to the Memorandum by 
the Financial Commissioner of Railways on proposed improvement8 in the 
conditiomi of servic:e of ruilwny servants, with special reference to hours 
-0f work and weekly rest (Gcnevn Conventions). This wlli; the Memo-
randum that was placed beforo u.~. nnd it will be found that, out of 
the ultimate cost of Rs. 50 lakhs in a full .year for recurring expen-
diture, the expenditure on the North Western Railway alone was expected 
to be Rs. 7·5 lakhs. The costs during the current year for which the budget 
proviRion was for 28 lakhe, were reduced to 11 lakhe, and it wae proposed 
to allot 3·25 la.khs to the North Weest.em Ra.ilway. So also the capital cost 
fumctioned by the House at 80 lakhs even bro')ght down to 20 lakhs with 
an anticipated expenditure of 44 lakhs in 1980-81. The North Western 
Railway was to have 7'lalchs out of this capital expenditure. Those were 
the proposals that were placed: before ue then. That showed that their 
plans were completely ready, so far as the North Western Railway W&B 
<ioncerned, and the hope was held out that : 

"From thie estimate it will be ap.,-.rent. that the expenditure propoeed will in the 
TI\AiJl bllnefit the lower grMies of atalf. It ii propoted to inatruct the Agellt of the 
~orth Weatem Railway to proceed immediately with the introduction of the acheme, 
and it is hoped that. it, will be possible to iBSue 11imJlar instructiona to other railways 
in the course of the next t wo or t hree months." -

It was then thought that, within two or three montlis, the Railway Boo.rd 
would be in n position to issue &imile.r instructions to otner Agents and 
ask them to proceed with their own schemes for the amelioration of ·the 
eondition of · these low-paid serve.nts. Now, Sir, the tote.I amount for the 
current year that was required for the North Western Railway was Rs. s·25 
lakhe out of revenue and Rs. 7 lnkbs out of capital. · I find here now 
in the Explanatorv Memorandum that, the North Western Railway is shown 
to ~ave spent only Re. 2,25,000 out of revenue and Rs. 5,81,000 out of 
..:ap1tal. Probably this letter is for the building of dwelling quarters for 
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them. But as regards other railw11,ys, we have got here .only the bare 
statements before us, for which we do not find any entries or items in the 
Pink Boob. The expenditure which is shown here in the Explanatory 
Memorandum as incurred on the am-0Iioration of the condition of the low-
pnid sto.~ does not find any refereno<P. or get any corroboration whatsoever 
m the Pmk Books for the different r~ilways, which have been supplied to 
~s. Not only thA.t, but I may re!llind this House-it is very strange-that 
in the month of December. and till the 4th February, 1930, we were being 
supplied with books nf Demands which showed: 

"Budget estimAte&, 18 la.kh1 : Reviaed nil 
Budget ostimates 10 lakh& : Revii,ed nil," 

which . means that, up to that date, t,he Railway Board had absolutely no 
.information from the different Railway Administrations as to how ~uoh 
of the mnounts that were allotted to t.hem- probably, whether the alJot-
mcnt, wns made or not, God knows--bad been spent . I mention the date, 
4th Ftibruary, because here is a notice which I had received from the Rail-
\\,llV Bonrd to nttcnd a meeting of Uic St-1lnding FioRnce Committee for 
Rnilways on the lith Februory. Along with it n budget book was sent to 
me, nnd I find that under Adminii;trntion. under Operation . and under 
Capitol Programme. t,he budgeted ntmocnta for ]92Q-80 art\ 10 lakhs, 18 
Jnkhs Rnd 30 Jakhs; Revised 1.ero. For next yenr, that is for 1980-81, Re. 10 
lakhs under Administration, Rs. ] 5 lnkbs under Il£1paire ancl Maintenance, 
and no provision under Capital Programme, Open Lines. Now, zero 
under Hevised estimntcs cnn only me.11n thnt, 'IP to that time, the budget 
officer bid absolutelv no information whatsoever frdm the different Rail-
way Administrations about the expenditure incurred, and therefore, the 
bu<lget officer could not give any figures at nil. That was the position. 
Now, in the Explanatory Memorandum, which has been supplied to us, we 
bave gc,t some informntion. Re. 113,12.000 from revenue nnd Rs. 7,58,00(, 
un.der Capitol have been spent. But. I have got these Pink Books, which 
hnvci b~cn iiuppliod to me hy the Ro.ilwoy Board , and they show that there 
is no amount spent at all till the date of their ieume. 

My point, therefore, Sir, is this. If the new office of Lobour Member 
·wns crented mainly for thu purpose of looking ofter the l'.ll)nditioos of the 
low-paid staff of the railways, why should it be that he should not be in 
i l poi:;i tion to have his schemes for full oxpenditure of the n1mounts provided 
for 1929-30 prepared and presented, in consult,ution with the Agents, in 
time to give relief to the low-p11id R:tnff upto the full limits which the 
.budget nmounta la.id down and why, at any rate, should he not he in a 
position even to collect correct infonnn.tion from Railway Administrations 
for inclusion in budget papers? Prac·tically these amounts have lapsed 
for thio yenr nod you are now ma.ki~ only imeugre:, provii;ion for the next 
yenr. It means that much needt'd relief thnt they could have got this year 
is denied to them; It cnn be explained only on one theory. That, know-
ing as I do my friend Mr. Haymon, who iR an energetic and active_ofticer, 
·bis services mU$t have been engaged somewhere else and for some other 
purpose more important, in tho opinion of the Members of thP. Railway 
Board, than the one for which his post was created. Otherwise I cannot 
understand the position. His plans wert- to n great exfont prnctioally 
ready and he promised here in a Memorandum, which was supplied to ua 
in the month of August ·last, that he woulcl, within two months, bo in a 
position to issue the necessary instructions to all the Railwav Adminietra-
·tions; c.nd yet in the month of March we find there is abtlolutely nothing 
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done; and the figures which are now given here in t~e Explanatory. Mcuw. 
rnndum are virtuully not corroborated even by the P1nk Books, which give 
the budget, cstimate11 ·of the different railwu~·s. WhRt mu~, be called o 
i;ort of pntch-work is put be fore us, which looks Hke 1mme sfter-thought-
u statement showing Eome ,xpenditure for which we find no corroboration 
nnywherc in the Pink Books. I do not know if onybody has really checked 
these figures nnd found out. whether they fit in with th9 figures in tho )link 
Books. Even for the Finonce Member it would be difficult to expluin 
these figures. 

Thut, Sir, is the position. It cannot be 1:1nid thnt th~ demunds of lubour 
und of the subordinate staff were not known tu thl, R!11lway Members. In 
foct, it wu11 because of these d£'(ln1md~ thnt it wus thought nec~ssary t1> 
create this post of a Labour Member. These: demands have been before 
them for the Just twelve months und more. 'rhcy allowed things to drift 
in such a way that they have now already developed into a dangcrou1; 
situation. 'l'here is o. generul strike on, and yet nothing is done by the 
Labour Member to consider ond meet the demands of the men. Sir, sdme 
other 1dcaB artl working powerfully in the minds of the Members of the 
R.uilwuy Board. It i11 not as if they did not have their plans ready; their 
plans might be ready; their estimates might be ready; but they do n~t 
think that this is the proper t ime or thnt the employees, who in despair 
have gone on strike, arc the proper m en to be looked after; . ideas of this-
nature seem to have carried awuy the llailwu.y Board and the Lobout' Office; .. 
otherwise, I am unable to understand how, with a mnn so able and active 
us Mr. · Ht1-ym11.n, it was impossible . to make proper arrangements to secure 
the disbursement of this R11. 58 lnkbs for thc11e poor men. These poor 
men have lost Us . 58 lukh11 this year. You may give them 11omething next 
year; perhaps thut something may be one-half or one-third of the sum 
budgeted , ond for the remaining two-thirds they moy hove to wait for 
plans which might toke ,mother. ten years to m ature ond develop . Menn. 
time these poor men hllvc to wuit--men whose voice goes unrepresented· 
h~re. 'J'he other interests mnnoge to assert themselves, hut these poor· 
labol.lll'ing interests, these poorly paid servants can be eusily misrepresented. 
Thero i11 a great misundcri;ton.ding on tho part of the Henchel!" opposite that 
there are certain undesirable perHons who arc nt present in intimote touch 
with these labour unions, and unless they ore got out of the unions and· 
unless the employees themselve11 get out of their clutches, the Roilwe.v 
!loard are. determined not to do anything. lt is this stiff attitude which· 
18 responsible ~or t~c present trouble, it is not thnt the plans are not ready, 
I refuse to believe 1t because the memorandum which wns presented to us 
in August clearly indicated that tht' Railway Board had cut nnd dried 
pluns. But something has ho,ppened, and the Rnilwav Board was disin-
clined to pursue the plans e:r:peditiously and to give effect to those plans, 
they lmd withheld the relief; nod since that time, for ono ren11on or· 
another, the Rnil.w11y Board hnvH been inventing 'i,:ome pretext to explai~ 
llS to why the thing could n<,t be done.. My lenrned friend , Mr. Ho.vman, 
once gave me nn e:"tplnnntion that he was working on dov~loping 
some plnns for a Calcutta railway. He ha<l tbese plons worked out for the 
North We11tem Railwny completely reo.dy; f.he lines w~re laid down. thti 
measure of progress that was. to be made was ~le1trly indicated, and the 
formuln had mc~Jy to be apphed to the other r01h.,.nys; yet, _with all that, 
Bir, l And nothing hns been done £or ·the enke c,f labour during the last 
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fivl~ mouths b" an office which waE cr~otcd si'mply for the sake of doing 
justice to t hese poor starving millions of the rt1ilwoy employes. No justice 
is done, And I nm entitled to ask this House not to retain hereafter thut 
office, but to abolish it. Rs. 48,000 represent11 the emoluments only for 
the office of tho L11bo1Y." Member, nnd I want herenfter not to allow thnt 
office to continui> if it is to work us indifferently ns it has been working 60 
far !In the ma.tter of labour problems. Sir, I am very sorry I am unable tc 
spcnk-l 11m breut.hless; I therefore stop nt this stnge noel commend my 
motion to the House. 

Dr. Zlauddin Ahmad (United I>rovinces Southern Divisions : l\fobru11-
rnad11n llurl)J): Sir, the impres1:1ion produced on my mind by tho speech 
of the Honouru.ble Member for Railways was quite different from the 
impression produced on the mind of my friend from Berar. I thought 
that Sir George Rainy foreshadowed my motion, that is, of putt;ng one 
more Indian on the Il1dlwa,y Bonrd. He praia1>d the only Indinn Mem-
ber on. t,hc Board now, and I thought the nutnrol ~onsequence of thAi 
praise wn~ t.hat he would he quite ready to emp!oy another Indian Mflm· 
her whenever the opportunity a.rose. 

llr .. K. 0, Jfeoa (Ducca Division : Non-Muhammadan RurarJ: Who is 
the only Indian now? 

Dr. Ziauddln .lhmad : In this discussion there nre two important ques-
tions which we have to consider. 'l'he first is whether tlie poet is needed, 
a,nd the 11cc•ond is whether the present incumbent is r<'u.lly o fit mun for 
this pcl!1t. As regards the second point, my HoMurable friend admitted 
that Mr. Hayman is a ver_y 1otudious and hardworking perROn, and though 
he did not say so, one could deduce from his . 1,pe~h that . it would be 
diflkult, to find a person more competent than )-fr. Ha,;vma.n. The Hon-
oumb1e Member also eulogiRed hhu, and I believe that any one who hes 
come in cont.net with Mr. Hayman will admit th~ fact thnt he is certainly 
not a lazy man. 

Now, the nrgument whi.ch was advanced by my fritmd c'1mes pruoti-
c:ally to this, that certain promises ·were held out and those 1,romises were 
not fulfilled. 1£ this can be ta.ken to be a valid reason for the dia:nir.sal 
of ll person, I am ll.fraid no person will be foun<l on the Government 
Benchetk bt'.ca.use all of them have repeatedly held out 11. series c,f pro-
mises which have not been fulfilled. I go one step further rlnd F.11y this: 
we, the elected members, bald out a large number of promises to our voters 
nl: the time of election, and I am ufraid that verv few of us will he re-
elected if thii; test is applied. · " 

As rcgArds the question whether the post was ueeded, I may just dra\\' 
Attention to o; pamphlet which I doubt whether ,:uw l'lno <'f us hAS rend-
it is cnlled '· The Deaf and Dumb'·. In thia po.mphiet it was pointoo out 
thAt the Hailwa.y Board are practically deaf; they have no cors to hear. the 
eomplainti; of the railway employees. But., Sir, b_v the oddition d the 
Labour Member, I think the.v have removed this particular difficult.;: the 
Labour Member, if not.bing else, ii, nt, lenst, the eur of the Railwny Boa.rel, 
through which the complu.ints of the railway staff could be heard ancl. 
attended to. No humun being cnn ever attend to All the complaint11 of 
the roilwu.v employees. Wo however have the satisf~etion th~t there is n 
person, not an Englishman , but on Indian, who will be qrute ready to 
hear the compla.ints of t.he employees, especially those in subordinate posi-
.tions. · 
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As regards the second point, that is, about the ,downess v•ith which 
these official!' move, I am entirely in agreement with the Honourable 
the Mover. These gentlemen are exceedingly conservative and ucless ·we, 
who are non-officinla, put greab pressure on them and try to expose them 
right and left, in &eason and out of season, they aM not, likely to move. 
'l'he oniy thing, that 1 hnve to coml)luin nhont against my friend frarn 
Berar, is that his language was not strong enough in condemning the 
Railwo,v Board for not fulfilling the promise,::; which t,bey held ('Ut, and I 
hope thnt. not, only Mr. Hnymnn, but every ot,hcr Member of the Tfoilway 
Board will move foRter nnd will rea.lise the feelings of the ,J>1nple n•1d the 
feelings of the Members of this Assembly. 

Now, Sir, instead of abolishing the post, I will move later on for the 
appointment of another Indian Member who may be iin choxge of traffic and 
especially the comforts of the third class passengers. '!'his topic ;a really 
very importunt from a busineas point of view, ·necnuse it, is the third class 
passengers who contribute the largest revenue to the c,iffers of the rail-
ways. But their comforts a.re very little attended to. I would very much 
like to havP- either a Member or o. Specia.l Offieer to look aft.er the com-
forts of third class passengers. Therefore, Sir, instead of abolishing this 
post of Labour Member, to which we have not given n. suffici1mt trial, I 
would rather like to have the addition of a new Mcmbn or of I\ f;pecia.1 
Officer t-0 look after the comforts and conveniences oI the third class 
travelling public. 

Dan Bahadur Sarfaru JIUll&ln Khan (PutM uncl Chota Nngpur cum 
Ori11sa: Muhammadan): Sir, I a.rn sorry to have to •>1'lpose the motion for 
the cut moved by my friend, Mr. Aney. One thing has struck me in h'i'e 
11peech, and that is, he eeeme to have introduced a communal touch in his 
1;peech, and that I hate. Simply because an Englishnum ought to be 
re,moved, you should ... (AH Honou1abl11 Member: "He is not an Eng-
lishman. He is nn Indian.") (Another Honourable Membt.r: . "He is an 
Anglo-Indian.") Whether he is an Indian or Anglo-Indian or a.n English-
man, Ii:£ he is e. competent man, ns my friend Dr. Ziauddin pointed out., he 
should not I th.ink be removed from his post. Therefore, I have to oppose 
the motion. 

llr. E . V. B.aquw&my A.yyanaar (Madras: Landholders): Sir, I think 
it ~as in the.

1
year H)l 7 tho.~ I had pressed be.fore the old Imperial Legis-

lative Counci. for the appointment of an Indian Member in the Railway 
Board. When, on the rresentation of the Railway Budget, T 11aw that 
the Honourable the Radway Member praised the e,ervices of the two 
lndinns, Messrs. P . R. Rnu and Haymnn, I was very much delighted 
for two reasons. In the flrst place, the Government had ace:eptP.d our 
proposa.l for the appointment of an Indian Member c,n the UaHwav Board 
and that with very great hesitation, and we naturally felt very proud 
that the Indian Member had fully justified his 11election and had earned 
the confidence of the Ra.ilwa.y Board and of the Government, and secondly, 
both the offi'Cers; Messrs. P. R. Rau and Hayman, come from Madras, 
and we felt e sort of parochial p11,triotism, and Wf' felt very proud bt1cause 
theBe offi'cel'I!, who had been se,ected aft-er much heeitotion, had earned 
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the goodwill and confidence of the Railway Boe.rd and the f.iovemment 
alikt:, as wag evident from the encomiums showered on their effit'i~ncy by 
the Honour-.ible the Railway Member in hie spoenh the <.1t,hor day. 

Now, Sir, there is no doubt there ie great force in what my friend, 
Mr. Aney, has snid about, the defects in t.he presentation of the Budget, 
but the responsibility for this is a; joint responsibility nnd not an ind:vidual 

.responsib;ility. The Indian Member is only one of the Members of the Rail-
wny Bourd t1nd us such, it cnnnot be H.aid, as in the Ministeri1tl portfolio , the 
subject is entirely concerned with him. because nll the subjects ure Jointly 
decided, and it. is o. joint responsibility, ,u.nd I do uot think iho.t individual 
blame can in any way ·be laid upon o.ny individual Member for all the 

-commissions and omissions cf the Boord. Sir, on the day of tho budget 
discussion I wanted to press that, ino.amuch us the_y found one Indian 
Member to be very efficient in the conduct, of the uusinet1s c,f t,he Hnilway 
Boord, another Member might be taken on the Railwuy Board, ':\nd that 
llilother post of Railway Membership be Indianised. Dut I sue a number 
·of Hesolutions tabled 011 this point, and I should like to hoar nll of t,}iem. 
With roga.rd to tho complaint made about the defects in tho presentation 
of the Budget, I should say that, if at all thore is uuy blame, it is not 
on any individual Member because the respon11ibil!t.)' is 11. joiut ono. It is 
really unfortunate~ that the Jabour troubles in tho Great Indif.ln Peninsula 
Hai~wa.y ho.ve sprung up now when the Indian Member is holding that 
portfolio. I hope these t,roubles will be amicably settled soon, hut these 
troubles are not nQ.w to this country. We had simil,ir troubles in the Great 
Indian Peninsula Railway, .in the Bengal Nagpur Railway hnd 9Jso in the 
South Indian Re.ilwny,-in fact it is a general troubl,, which coulJ not be 
tackled by the Labour Member within the Abort period. .But for oil these 
troubles the Indian Member, with the resources he is able to <'Ommand, is 
not t,o be blamod. With these words, Sir, I w,mld atik the Honourable 
the Mover to consider whet.her, in view of the fact that it is n joint respon-
sibility and not an individual responsibility, and t,hat the triul given to the 
Indian Member being not long enough, whether it is fa>lr to accuse him 
of 1\11 tho faults mentioned 'by him: 

Jlr. 11. O. lttlkar (Bombay CentrA.l Division: Non-:Muham.nadan 
Rural}: Sir, my friend Mr. Anoy hns run full tilt at Mr. Hayman and 
demanded his head on a charger. I suggest a cow·se by which perhaps 
that head moy be saved, and if I do not misunderst.nnd the real motivo of 
my friend, Mr. Aney, it is also this. Wha.t he and myself, in fact all of ua 
want to <'..ompla.in definitely about is this, tha.t till this moment no definite 

·iuformation has been vouchsafed to us as to what Mr. Hayman bas been 
doing a.11 the while, and as I shall . presently show, the kind of informa-
tion which we had asked for hai! not been vooehaa.feJ f.c:'.> us. With regard . 
to that, I wish definitely to charge the Honourable Sir George Rainy aleo 
for having misrepresented matters to us last yev whM be t>'-ked. for the 
·appointment of an additional Member in the ·Railway. Roard almost solely 
t.o devote attention to labour problems, but in this year'• Budget bt1 men-
tiohs fiv:e headings under which work, it appeara, was entrust,ed to .Mr. 
He.yman . 

Jlr. :Z:. 0, •eoa: That is by way of window. 

Jlr. •· O. ltelkar: Laat year we were definitel,v assured that his work 
would app.ertain to the betterment of the conditions of labour. Why I catl 
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[Mr. N. 0. Kel.ka,.J 
it a. misrepresent&tion is for this reason. 1£ in hi11 r,peecb last year he liud 
mentioned some of the :1'teme that &re now made mention of t:hiCJ vaar he 
might not have got our consent to the appointment of a new Meinbe~ as 
an integral nddition t.o the Rllilwa.y Boa.rd, because some of these items. 
nrc matters which are definitely t.o be discussed lllld some of these matteri. 
have 11. long hi~tory behind them, nnd the nppointnwnt of on ir1teg,-nl Mom· 
ber of the Ra1lwo.y Board would not ho.vo been neco~snr.v . nnd we could 
h!"vc ta.ken exception t.o the appointment on that ground, but a sort of 
picture was put before us asking us to believe that, u. great problem of the 
bettc11ncnt of the conditiom, of labour WWI being fo r the first. time taken 
in hnnd and all the nttention and energy of the new Member was r.oing to 
b<i spent upon thnt and nothing elRe. It wa..o; that ullurement t,hot suc-
ceeded in getting from u!. consent to the appointment. of a new foi.ilway 
noard Member. Now, what are the items mentioned int-he Railwny Mem-
ber's r-peech thii; year? Improvement in the service <'Onditi0ns of the 
staff generally 11.nd in particular of the lowest paid employees? I do say 
f.hnt f hat matter wafi not put before us in that light. His services were-
mentioned llR likely to come into operation only in c.,nucction with labour 
nnd not service conditions of the staff generally. But <·ven 1mppnsing that 
matter waR entrusted to him, what a.r('J all the facts before us tlV,m ot this 
moment as to what Mr. Hayman has done wit,h re~ord to the improvement 
in the service conditions of the staff generally? Has there been any men-
tion of t.h R.t? Any summation of his work in ths.t matter? Any concrete 
results put before us un:vwhere up to now with :regMd t-o t'he work in con-
nection with the improvemen t in the service conditions · of the stoff gen-
erally 1 That is item No. 1. 

'l'llCn in regard to the Indionisation of the ru.ilway services nnd the 
elimination of racial discrimination, what had Mr. Ha,yman got to do with 
this '.' Were we told laRt, year thot this work would be entrusted to him? 
W1t11 our consent asked for on this ground that this pnrliculor matter 
W(lulrl be referred to him? Why. is it now shown that this particular· 
work wns given to him? But even then, I do soy thut this has been 
put down here onlv to swell the number of item11, f:o th,it we should 
h, n,isled into supposing thAt Mr. Hayman h8'1! been very energetically 
'"orl<ing ot certain things. But this que6tion of India.nisation of railway 
s~rYices wRR not coming up before the Railway Bonrd for -the first time. 
H hnR n. hietorv of ot least five yen.re. In 1925 Government was asked 
definitely to abolish roojal discrimination . Then they wrote to the several 
Agents and got replies from those Agents, and in 1928 a sort of attempt 
woe mEHlc to make thii Assembly b elieve that generalisations would be 
deduced from the reports received from the Agentli, and a definite policy 
with rega,rd to racial discriminat.ion would be laid before the House. I 
do not wn.nt to go into the details of this question of Indianisation, but 
it k>oks funny, when I look at the individual reports of the Agents, that 
I find there w1~s prncticall,v nothing mOl'e to be done. God ea.id, "Let 
there b~, light noel there wnR light.". SimilRrly. here is the Railway 
Uonrd 1111ying to the Agents, "Let there bP.! no rncial discriminRtion" , and 
t,he reports of the 4gents sny, "Tliere is no discrimina~ion" .. 1f thnt. 
~ the state of things, what has Mr. Hayman got to do Wllt~J this.~ And 
even supposin~ thnt Mr. Rayman was busy with this, wliat nre the 
resultR p.ut before us? Have hiR labours led to a ger;iera.lisatiion of the 
J)(llic:v o~ tbe Railwoy Board? Hag that . policv been lo!d l:'efotc UR or 
the Rnilwny Standing FinAnco Committee ? V,.T~ hnve gone no further-
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than the reply given in 19'.l5 and 1928. ln one year WC were told thut 
the Agents were consulted. In another year, we were t.Qld that the reports 
of the ngont-a had been reeeived and the R1:lilway Boord wos busy "·ith 
them. Heyond that I definitely wont to know what hRd Mr. Huymnn 
got to do with this business of Indiunisation? And ngain I sny that was 
not mentioned to us nt nil nnd our ooneent, or the consent of the House , 
because some of us did not conRent, wns obtllincd, I sny definitely, on u 
wt·ong pretext. 

Then itHm No. 3, Revision of the cadrea of the superior services and 
of the methods of recruitment. We were not told Inst year tl111t Mr. 
Hn\'mun would be entrust~d with this work in connection wit,h the 
Rup~rior services. I suppose Mr. Hayman is a small mnn by himself 
to de11l with the ge_nernl conditions of the superior service. The whole 
Jt;tilwuy Bourd will have to take an interest in it. 'fbe House will have 
to bo consulted on the matter and joint reaponaibility will have to be 
tuken. There again Sir George Rainy miarepreaented matters to us laat 
yenr and put us on a false scent and now he is coming forward with a 
cletuiled enume:rntion of severnl items with which, we l\re asked to bEilieve, 
Mr. Huyman is busying himself. Again wh11t hus he done? Are there 
any concrete results put before us an the matter of Indie.uisatiou ? 
8imil1.1rly, also with reg11rd to the revision of the cadre of the superior 
otnce<n3. There is !\ mnlicious confusion made between the betterment 
of the condition of labour, for which he was appointed·, nnd the better-
?n6nt of the conditions of the superior staff, as if the two were the same. 

'l'hen item No . 4, Relations of' the railway man&gement with the 
lnhour organisations. I mny perhaps admit that this item come& under 
the purview of the work cntru6ted to him. 

Then the prcpa;rntion of materials, so far ns the railways of Indio 
were concerned, for the Roynl Commission on Lo.hour. I think the 
Commission woe nppointed last yeur. The Railway Roord knew that 
sorn,: preliminnry. work would have to be done for putting the views of the 
Rniiway Board nnd th·e Government of Indin before the Lnbour Vommis-
s10n, but aguin I i1ny thnt that was not mentioned to us Inst year. ll6y 
sole point is this. Last year· we were definitely told thnt Mr. Hayman 
W(>uld busy himself exclusively a.nd definitely with thil'I one grent problem 
of the · bett-erment of the condition of Jubour and nt the end of the year 
it ia nll hollow. So fnr nothing in concrete fonn has been put b~fore 
UH , nnd I oak Sir George Rainy or M:r. Hayman to put their finger upon 
a single item in respect of which concrete results hRve teen pluced before 
the Lcgi!dature. Then Sir George Rainy snys : 

' 'It. would take me much too long to enumel'ate in detail ,nattl,re which have oome 
up for review undo!' the various headir. That would require a 1peech in it.elf and 
eome of the 11ubj11et11 can only be brioAy referred to." 

Now if we proceed to read the further paragrllphs in his lilpeech, there 
a~ain, we find only pARsing references hove hcen mAde und no concrete 

12 N results hRve been given. In one place we nre t.old thnt the 
ooN. m'ltter is under considerntion ; in another porngrnph we are 

t;old that the mutter is passing under review. The lnngullf?(l is vnried 
hut the substance iR the snme. There are only vngue Rtn~ementa. nnd no 
definite result!! ha.vc heen given. 
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[Mr. N. C. Kelkar.] . 
Now, · the Railway Finance Committee · met on the 10th December,. 

1~0. I do not know whether. any subsequent meetings of that Committee 
were held, as I am myself not s memter of that Committee. .But on 
page 25 o~ the proceedings we read : · 

"The Financial Comm.iuioner mentioned that at a la~r rneeting he w-0uld probably 
be propo1ing an addition to the demand for the purpose of improving tile condit ion,. 
of service of low-paid employee,." 

His appointment was made in Maroh last, and in this book I find that 
it is simply stated that he would, at a later stage, be probe:bly proposing 
an addition to the demond of so and so. Thnt means the work is not 
yet finished. It means that the work i-s not definitely conceived as to 
what would be done and what amount of money would be likely to be 
Rpent. Mr. Hayman himself probnHy, doos not know what is before 
bin,. This happened on the 10th December. But I shall st.and corrected 
i1 I am wrong. I should be glad to be bold that there were other meetings. 
of the Railway Finance Committee and that these estimates were put 
before them. 

llr. A. A. L. Panom: There were further meetings of the St.anding 
Finimce Committee at which t.he estimates under the heads, "Adminis-
trotion" ond "Ope,rotion" were put, and certain lump sums for the ex-
penditure anticipated at present for next year were asked for. The point 
wns however fully dealt with l:y the Honourable the Railway Member 
in hie speech. 

Kr. Jr. O. B:elkar: In that case, should we not have welcomed on this 
side of the House a note giving foll detRils of what has actually been. 
tlone? Those detoils are not t-0 be found in the Honourable Member's 
speech or in the Explnnatory Memor1mdum. '!'hot is our definite complaint . 
we· are entitled to know what were the ac tual concrete results. 

I would .now pass on to other things. lo the fil"Elt pince, Sir Oeorgo-
Rainy says in paragnph 21 of his speech : 

"I may mention . the matter in which we have been able to rnake the moet rapid 
J9'ogreta, I mean what i11 sometimee calJed Meurity. of tenure and complaint. of alleged 
wrongful diemi111al or discharge from railway service." 

Now, we are told that they ha.ve made rapid progress. And what, 
is that rapid progress? Here ia a representation I have got in my hand 
which was submitted on the 2Srd .T anuary, 1930, by the Great Ind inn 
~eninsula Railway Workmen's Union. There is also a copy of 11 reply 
givun by the Agent to these deml\nds of the rai'lwaymen. To esoh of 
their demand11 only a vague reply has been given. It hoe been said that 
the rules are being framed, lhe matter ie under consideration,. the whole· 
thing will l:e passed in review, the rules are approaching maturity and 
considerotion is being given from day to day. These are the phrases in 
which replies have been given to thollEl· people who have b£>en insistently 
putting· forward their demands before the Railway Board nnd about whic;b, 
we .(]re oseured i_n the. speech of the Honourable the Railway Member that 
rapid progreee 1s being made. If there wa11 real rapid progress, why 
we~e definite rules not placed into the bands of the Railwaymen 'e. 
Union ot least on tli,e 23rd January when the Agent reotiivod them in 
deputation? About two weeks ago, my friend lll'. Aney and myself put 
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oun;elvf's in communication with Sit George Rainy about tbi-s railway 
strike nnd the demands of the etrikel'8. Even then, we were told that 
ruleK were in the me.king, and for the last two weeks we ourselves have 
been wniting for o copy of them. 

The Honourable Sir Georae Bain)': Will the Honourable Member 
kindly lt't me know to which sot of rules he is referring at the moment? 

Kr. 1!1'. a. :S:elkar: I nm referring to the set of rules which relate to 
leave, tenure of service, pay, etc. Of course, only one set of rules is in 
my hand, because I was o Member of the Select Committee on the 
Rttllwoy (Amendment) Bill. It relates to t.he period of rest and the 
poriod of employment. Therefore I did not mention anything about 
thoi;e rules, because personally I am in posseeeion of those rules, but 
what about the House? II; mov be said thnt those rules related to a 
certain Sele.c:t Committee and therefore the_y are not put before the Bouse, 
but they sre niles after all. It was intended to operate upon these rules, 
uncl perhups it may be claimed that their operation has Already com-
m<mced. I do not think that rulee relating to a partioollir Select Oom-
mitt.ee could prevent the Honourable Member from mo.king them avoilohle 
to the Assembly along with, at any rnte, the ·Select Committee's Report. 
'l'bnt Select Committee's Report hoe been put into our bnnds recently, 
but we lrnve not received the COPY. of the rules. I have got a oopy, but 
the other Members have not. Therefore, I want to ask Mr. "Hnymon ond 
Sir George Rainy point blank in whnt partioullir m11tte-r from among 
the eight. or teri points of dispute, are we in possession of concrete ret1ults 
in t-he form of n policy, statement, rules, regulations or onything of that 
kind? That is my definite question, and that has neoees1nily a bearing 
upon the appointment of a special officer as a special Memter of the 
Railway Board. Supposing rules have been framed, regulations have 
h<:rn made, policy ha11 been developed, and the results have been arrived 
nt, why should not this Assembly have an early opportunity of going into 
all thoHP. things ? Must the Rnilway Member wait tm these point.A nre 
epccific111ly raised AS n matter of coniention l:y the different cute? Why 
Ahould he not t-nke us into his confidence on these vital matters eArlier? 
Iu the me:mt,imc, the strike has been going on. My motion for adjourn-
ment foilc•d , I ndmit . but that is no reason why the Railway Member 
should not tnke the initiative by him~lf and take the Legislative A11eembly 
into hiH confidence over such vital mnttcrs. 

In short, therefore, it comeA to this, that w.i nre still only seeking for 
something. We were Jed to telieve that something was to be obtained 
bv the nppointment of the new Member, but whe.t is the rMult? The 
result may be compared with the result in that familiar gnme. A man 
is blind-folded nnd is led into a. dark chamber and he is asked to find 
o dnrk hat there. And the joke, Jost of all, is that there is no hat 
there. So my point is tha.t, notwithstanding the prom.iecs of last year 
and thfl hopos which they crented in our minds, we are where we· w£1re 
evon by the end of the yoa.r. Thot, I suppose, is the sole reason why 
my friend, Mr. Ancy, hns put down that motion and bas definitely 
demrmded that the services of tho new additional Member of the Railway 
Board l:e dispensed with next year. One can see what is the real 
purpose of t-he motion, ii.nd much will depend upon the nature of the-
con~rete results that will be put before _us even now at this day. 
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Kr. l'aaal Ibrahim Bahim.tulla (Bombay Central Division: Muham. 
madan Rural) : Sir, I hope the House will not agree to the motion moved 
by my friend, Mr. Aney. The whole of his speech, as I understood it, was 
hii:; nriticism of the labour policy adopted by t,he Railway Board, and I 
think that the motion that he has put down is a wrong one, or, nt an,v rate, 
he hns ehosen the wrong met,hod of ventilating the grievance. I wish he 
had confined his motion to the improvement of i:;ervice conditions, und in 
thnt case this House would have had a very good debate on his motion. 
But, Sir, having made the question ver,v personal, nfter ndmitting that Mr. 
Hu,vman is the best man for tho job, t,hat he has done his duty well, and 
that he has acquitted himself well, to come forward with a motion for the 
nbolition of the poi:;t, iR I think a position which should not he Accepted by 
this House. 

l[r, ][. S. Aney: I said nothing of the kind.. My Honourable friend baa 
not understood what I said. 

Kr. l'&lal Ibrahlm ltahimtuUa: Then, what did you say'/ 
Kr. ][. B. Aney: I never said that he acquitted himself well in the job. 
Kr. l'aaal Ibrahim ltahimtulla: You did say so. If you say one thing 

)OU must stick to it. 

Jlr. •· B, Aney: Well, you go on .. 
][r. l'aa&l Ibrahim Jr.alllmtulla: I was saying, Sir, that the usual proce. 

cluro in this House, when one gives notice of a motion, is to discuss the 
general policy of the Railway Board and to ask for suggestions and explana· 
tions, and if those explanations are not satisfactory, then to press the cut 
to u division nnd try to curry it out. The question now is whether this 
post was necei,isury and is necessary. I wish my Honourable friend, Mr. 
Kelkar, had not made serious charges against the Government, like misre-
presentation of facts and taking a decision on a wrong charge, and so on. 
These are very 11erious and grave chnrges, and I hope, Sir, that 
n man of the position and responsibility of Mr. Kelkar will choose hie 
words better when he is making an attack. 

][r. B. Das: They' are quite parliamentary. 

Kr. l'aa&l Ibrahim. Jl.&bimtuDa: I am not saying that they are not parlia-
mentary expressions. 

•r. lf. O. K.elkar: What is it that the Honourable Member objcct,s to'! 
Jlr. l'aaal Ibrahim ltahimtulla: I object to the Honourable Member say-

ing that tho Government c1\rried their motion on a miRrepresentation of 
facts. I understand that two points emerge from the motion which was 
moved and carried, by a majority in this House, first, thnt the Government 
acceded to the demand repeutcdly made b:v us on the floor of thif, House 
for the appointment, of an Indian Member on the Railway Board. 

Kr. JI. S. Aney: Was it for an ndditional Member? 

Jlr. l'aul Ibrahim Bahimtulla: It m·ay not be for an additional Member. 
But, we have to admit, thnt they submitted themselves to the principle of 
giving us an Indian on the Railway Board. Secondly, the reason wus that, 
hnving an additional Member, he will look after the guest-ion of the improve· 
mPnt of service eonditionR in the Railway Board. 
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Mr. 1'. O. Kelkar: May I ask if the Government mentioned any other 
jobs or items of business last year in connection with Mr. Hayman 'a appoint-
ment, apart from labour? 

Ki. l'ual Ibrahim Jtahtmtulla: There were no other additions. 

Kr. !f. O. Kelk&r: Then, that is what I say. 
Kr. l'ual Ibrahim Jtahtmtulla: B,efore the Honourable Member makes 

rL serious charge, h•c must see whether the statement given by the Railway 
Member, when he presented the Budget and the Memorandum contained 
t,herein, are sufficient or not and then criticise. Here is the speech of the 
Honourable the Hailway Member, pages 9 and 10 which practically cover 
paragruphs 25 to 27, in which the Honourable Member gives you the reasons 
for not putting into effect the various schemes that have been put forward 
on the ground of economy. I suppose all Honourable Members hav_e read 
thii, speech and so I need not quote from that in extenso. I will rend only 
the Inst paragraph 27, which says: 

"One point, however, I desire to make clear. If and when we are satisfied that the 
introduction of well-considered schemes involving expenditure are necessary in order to 
11ecure the welfare and contentment of our at.a.ff, and if we find that the coat of these 

·scheme, cannot be mot without rai1ing our· working_oxpeneea to a higher figure than 
is eet down in tho budget, we 11ha1J not hesitate to place supplementary .estunate1 
before the All&Ombly and ask the House t.o sanction the additional expenditure." 

'fhe Honournble the Railway Member has also pointed out the difficulties. 
He says in the Memorandum: 

''Ex,·ept on the North Western Railway we have not been able eo far to spend lily 
larl(e sum from capit.al on the provision of extra quartel'8. Thia i1 partly due to the 
fact that w.i mu1t Await the pa.uing of the Dill now before the AN411Dbly, which will 

·enable ua to giv~ effect to t he Waaliington and Geneva Conventiom. It i1 alao partly 
due to the fact that. the North Weatern Railway had pla-na 11nd eatimatee already 
preparoti Md were therefore in a better poeition than ot her railways to make rapid 
progreaa." 

Mr. 1'. O. Kelkar: Does it not mean that the North Western Railway 
did not. i·oit. for t.he passing of the law which. is to bring our legislation into 
.confonnity with the conventions? This legislation has absolutely nothing 
to do with the reforms, if only the Railway Board wanted to introduoe thOBa · 
reforms of itself, and· the conduct of the North Western Railway only 
supports my conte~tion. 

Mr. ~ual Ibrahlm. lt.ahlmtulla : I thought that my Honourable friend 
was putting n quesion to me. Instead of that, .I find him making a speech. 
If I were to go on replying to the speeches that are made from 
t.ime to Ume, I will not be abl~ to finish my speech within the 
timn allotted to me. If there is a i!pecific question from Mr. Kelkar. 
I shnll always be willing to answer the same, but I would certainly not; 
reply to speeches and interruptions like these. The point is why · the 
Railway Member has not been ahle to give e'frect to the reoom- . 
mendations. The difficulties which stood in the way of givinit effect 
to these recommendA.tions have been enumerated in paragraph 27 of the 
RA.ilwa:v Member's speech. I think t he H onourable the Railway Member 
hns been very frank. He sA~·s that, first of all , he: promised to give effect , 
'to the recommendations, . but he expresses his regret that he hae not been· 
able to pre.sent the Memorandum before the Railway Budget was _introduced 
·and that he is going to present tbe Memorandum, giving the House all the 

• 
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[Mr. Faznl Ibrahim Rnhimtulln ] 
things tlrnt the Railwny Bonrd nre doing nnd will do. In puragrnph 25, tha, .. 
Honournble Member snys: 

"r n winding up thi11 pal't of my ~peoch, I will only !Illy this, thAt it is open to any 
Member of tho Legislaturt' to blamt1 the Onvernment of Indi~ became theae matter, 
were n,:,t, taken in hand in earnest at an earlier date, and if that charge were made, 
I aqould not b4I too much concerned to reply to it. But if the accuution be that, 
since t.he Ntw Member of tlio Railway R.lnrd was appninted to (¥&I wi th all the ataft · 
queatiwns, t.here hat1 been any avoidable delay in 1ubjecting them to a ~crut.iny at once 
a~t,hetic and · 1y1tematic and taking all po•ible stepa to bring 11bolit the earliest 
poaa1hle solution., then I wouW only aay that that charge is without foundation and 
could only ,~ made by tho~o who arc uanuquainted with the facts." 

I think, Sir; this is a very frank statement, and I thought that my 
li<,nournble friendt1 , Mr. Kelknr and Mr. Aney, would hnve waited for the,· 
promiRed Memorandum · before levelling any charge or before raising o.ny 
disema1ion on this motion. I pcrsonnlly think that the motion ns it stands 
nt present is jJl.chosen nnd should not be supported by the House. 

· Kr. ir. ][,, Ach~a (South Arcot cum Chi~foput. No!1-Muhummndnn 
nura]): Sir,. if I were Mr. Hayman, I believe l ahould hn.V(\ . folt very 
grateful to Mr. Aney, for the v.ery strong speech which he made this morn. 
ing; been use ' if I . understood him correctly, wfoit my Honourable friend was . 
saying wns that Mr. Hayman was nn nble man, thnt he was an active man. 
tllat h~ wcia an, energetic man-be used: a number of ad3ectives--that he wns 
n man in whom he had very great confidence, but that be wanted Mr. 
H'nym11n to spend heaps of ~o~y nil in one day. Othel'R also hnni 
co~p'ained ugai-pst :rm-. Hoyman, that he w.as not spending fast at all . I 
atiould belie:ve . t.hot to be a very sreat compliment. The charge against 
M.r. Haymnn · is that he is not spendi~ f~et all the budgeted money of. 
~ - lakhs. The gravnmen. of t)le charge against. Mr . . Hayman seems to-
b'e 'thnt. he iR Rpending very slowly and has not been throwing nwny hel\pR 
of money somewhere, eomebow. I thought, Sir, that _thnt wns. n . . Rtrangc· 
ktnd. ·of rebuke ·f0 be brought ngiin11t · ,m officer, that he · i·s not apending 
·money £net enoQHh, · After a:ll, it ie t.he poor man's money. not mine nor 
Mr. Aney 'ii; ·; The ohorge · that man dbes not spend money fast. enough i14 
ooe which .everybod;v would · 'like, ·.rstber l would consider thnt neith~r I\ 
chn.rge ·nor a; cho.rger. I ·wa'R ·woo<foting whether Mr. Ane:v wne making 
that charge eeriou"1y, or whether it wns all an interesting joke. It iR only 
iq the. A rabi_an. Night, .tllat one reach. of, people apending .. enormous Sutn!I · 
('If moriey all in on~ night upon th~ir.favourites, man, woman or eunuch. 
aria' ·such light thitiga. lf I iihould . . ns Member, make any sp.eech in: " 
popular House, I should sny that every pie should be ·carefully scrutinised. r ,or. ·oo.c nm not concerned _whether Mt. •Rayman is nble, nctive 8.Dd enE>l'· 
gfitio or not; I would much rntqer .have . his head on n charger if Im ' 
dnrii . spcncl n single tbousand T.Upt>.eS, more Jho.n nro absolutely Mcessnry • 
111at llho11lcl be t~e ' canon thnt ougl1t to guide . us in safeguarding the · 
people's money. °B'ut here ~po .f.unny charge thRt WEI hear to-day is thot 
mor.e ,monev hns _not. bee.n spen.t . . <?n ;whRt? . The .reports. hove not c.omc; 
i£ ~ny .be Mr_: lIA:YlJIAn's fault or it may not, he;_ 1t may be the Agent~ 
fl\\ilt; 1t may p~ this mnn'_11 or that ffil'n's !1'1,ult, or 1t, mn~ be the postm?n.!\ 
faiilt. · .Neither a.in. I . nor is l\fr . . A11e;v .. c.o.mpctent to say whose fault 1t u:1 
tijat}be 'pln:os li'ft,ve: t_lCI~ matured if 8'f)Y·' plnqs. could h.ove mnture1l 11t n.11 . 
Of .coi1rse frotn tbe _nn1lwny . M~m~~r s .f!peeob.. I . too . thought thnt th,~re 
were il -~n.'t'mariy p1nns in the inception st,nge or in the conc.~pt.ion stn~~ .. 
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or what<!ver elso it wns. 'fhorefore I should hnve . thought thnt it wc1~-
c,.n abeolµte duty whioh Mr .. Hayman nnd the lfailwny Member owecl t,) 
this H'oUlle tliat everj· propos,d that cnme for fresh oxpendit,ure should 
be cartifully scrutinised. An,-l bore, boing fL philosopher. l<'t. me en:·l r 
my ,protest ng11inet: .fRUing. victims to more vf't:bal lubel11 ;, hl)W dearlv we 
often pay for :mere lnbole l l cannot complain been use ri sum of 5H ·1,,khA-
hne not been spent. on the improvement of the empty label. "foboui' cot1-
dition11 ''; or that expenditure on the improvem0nt of AOmetbinb ch:i,, wit h 
llOJUl-l oth~·r bnre label did not, maturu in lmlf :10 bout's time. 

W~ll. Sir, whether it is the improvement :of labour conditioni., or ludia-
riisation, 01' niiy other mnHer, · I repei,t ench it1>m of expenditur<i . will 
.Hnv<1. to be scrutinised cnreftrTJy , almost with religious ca1·(1. We iinve 
henr<l t-O<lny the chnrgo brot1ght nga.inet il. mnn thnt he has not spent. too 
mtwh money. I wohder if t he. Fin,mce Member or nny otlwr Mf'wber, 
who hns got to exp€•ncl lukhs, nny crmes of rupeei; in this oountr~·, mR~· 
RI.so _not likt1 tq be usked to throw . l\w.ay more money nnd more mmwy ""' 
fnst. us poes~ble. 1'lmt may, b9 Mr. Aney 's way of lOQking. · nft,cr t,hH 
JlOOr rnnn's money, hut it is not- m y w11y, nnd I ~o not believe it is going 
to be the wa:v of the mnjori.ty in this !House. Thnt, however, wus th,.,, 
grav:1men .of the. ch~gE/, ,.I. ll.111 suro that Mr . .Aney: h.a~ .. shot. nt rl:lnd?m, 
as my frfoncl Mr. }'nz1ll Ibrahim RBhimtulla put it,. :I would 1;upport nnv 
toJu,n c11L which auid thnt. se1;vice concUtions bad not been irnprovNI in tl1i~ 
Vario.us re.ilwa.y di,mnrtinenta ne fast . :w we. sboulcl like. I am . sure w,~ 
nll \1·,)nld agree to t hnt kind of crit.icism. We nil wnnt c:very bcueficiur 
Rcheme to be . pushed ns rnpidly as po~ible. Bt_1t, while . pushing ever~· 
<lesirnble scheme as rapidly Ali possible, we ought, ot. · the· same tinie; to-
h~ vC';cy ~conomi.cal. and vqry business-like, ~cause we ..are .really spend}ng 
tho country's money, or the poor man's moQey and not our own . . 

Then, Sir, the next · speech woe that of Mr. K:elkar'e. He being · a 
philoaopher, his speech wae of an6t,her kind. His speech came to this, .C 
thought, thn.t enough mBtoriJil whe not. given to him for w~iting II numh,,r 
of. articles; . that he found only an airy-fairy thing here, or &<>mething else 
th-ere. WeJJ, Sir, I w~atly sympathise with Mt-. Kelkar; I sometimes 
fr.el that .we all Jiye · iri a world which is very often airy-fairy. I havo 
~eater sympathy with what Mr. Kelkar wn11 saying to ·tbe effect that wo 
are entitled to· muoh further information on many heads. But unforlWl-
nitely Mt'. Kelklir'i motion, which in £act oomes up latei:, is quite different 
fTom Mr. Aney'a motion, Now it is nob for me to spc11k on this charge; . 
the Raifwny Member is, there to answer f,he charge brought agninet him 
of putting before this House many items on wrong pretext.a and things ol 
th&t kind. Sir ·oeo~e Rainy is, I think, hum<>fOUs -enough t.o relish all 
this joke, Md to give t1A, after all, such information as .may be poe&.ible_ 
Y: therefore do not 'hold o. 'brief for him. I certainly think that we wunt. 
to: have ne much iriformBtion na it .will be poaaible ~ the Railway Bo1mT 
t~ giv~; Rn<l' I do hope that. 'horeafter tho ·policy <>f simply: giving us vogue 
~tfttementa ·\\!'ill ceaee :· thnt niry.fairy, . general indioe.tions and nil that wm. 
not bo oont.inued in future, nut granting e.vei'y w.orcl of what Mr . . Kelknr 
said. to be truo I cannot support Mr. Aney's mopion; b1:1c~use . his chnrgo 
iR nne on which I fundnmenta1Jy disagree'. We may riot ·have got nll- thn 
i~formation th~t we ·w.QUlcl like to ,have upQil v8l'iQUjf itetll8· .. 7'h~.~e.<>.r.., 
m1my things in the .'!VorJd on,.whicli. we would Hke . ~ b11ye _more inforino-
ti()n.. Ev1m. so.in· .railway . me.ttertJ.. .. I wQul~. mrself .l ike ~ have some 
~P.Jle )nf~~iqn. a~out th~ ?.~adras , nnd . , $outberp , Mohrnttn .un<l .South. 

. B 2 
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(Mr. M. K. Acharya.] 
Indian Railways, ond I am sorry at not having got it. But that is all by 
the way. · 

My greatest appreciation is for th!l remnrk of my friend, Dr. Ziauddin 
Ahmad, regarding the deaf ear of the Raihvay Board. If that be true, 
then I do not know it. Mr. Hayman is Dr. HHyman. I hoar that. even 
my !Honourable friend (Dr. Ziauddin) is only a Doctor of Lawe; and pro-
hably o. Doctor of L\we has no bettar eurs than anybody elso. Anyway 
his statement I thought was quite appropriate, that ~ deal oar could not 
be cured in a day. Even a doctor will have to make very many trials, 
nnd he may have to make many operations as he may not always succeed 
in the verv first operation. On this score I would like to wait and see 
whA.t this particular doctor ia going to do with regard to the malady we oom-
plr,in of, i . 

As the definite mot.ion before the House that my friend, Mr. Ant1y, 
Jias brought is I think a more or Iese humorous mot.ion, I hope in good 
hwnour ho will withdraw it. 

Diwan Oham&n Lall (West Punjab: Non-Muhammadan): Sir, I hope 
th(\ debate will not become unreal us it t.hreatena to be, over a purcily 
personal issue. We are not discussing, os unfortunately my friend Mr . 
Ach1;1ryn seemed to believe, a personal issue involving the appointment of 
Mr. Hayman alone. 

Kr. JII. Jt, .Acharya: I never B&id that. 
Diwan Ohaman I,all:We are discussing a principle-whethl.'r it ie Mr. 

H1tym11n or somebody else mokes no differenc6-ond what matter11 is the 
principle involved, nnd it is for that reason t,hat I beg your )cove to soy a 
few words with regard to the que11tioo of railway grieva.n:ces. .'fhe ques-
tion thBt has been raised by my friend Mr. Kelkar ie this. Here is a 
Member appointed on the Railway BClnrd to represent the workers' point 
()f ,,iew. What l1as he clone during the course of hie nppointml.'nt, which 
has been for one year now, in the, matter of adjusting the €rievances 
0f the workers? That, I take it, is the substance of th~ char.,;te th11t hl\s 
been m11de by Mr. Kelkar. It ie not for me to give a reply to that ohar~e. 
I hope Mr. Hayman when he gets up to give a reply will be in a posit.ion 
to satisfy himself, his own conscience and the conscienoe of this House 
f\nd the ·Members on this side. That is for him to do. My object at 
the present moment is this, to say thnt I am not satisfied that the Rail-
''"Y Bollrd have been doing the right thing, and b&ve been dealing with the 
l11bour problem in the right spirit, or with expE1dition or with effioaoy or 
with intelligencA. during the past year. And I say that for very good 
l'ensone. The first thing that I would 1ike to draw t,he attention of Ron.our. 
t1ble Members to' ie this. I do not know ·that there is any one here on the 
non-offioiRl side who really does understand the technical details of the 
problem that we a.re discussing. 

llr. I(. JC. Acharya: Not even you? 

»•wan ~ Lall: Not even I , and I am bumble enough to confAH 
th.at; and I do n_ot ind?lge in thos~ wild speeches in which my Honourable 
friend has been mdulgmg, prete01;1d1ng that he knows anything about a sub· 
ject wt.en ho does not know anything about it. I have been trying for the 
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last ten yf;ll?S to study the problem :and I am humble enough to confess 
that I do not understand the full implications of this problem yet. What 
I do understo.hd I am going to give my Honourable friend the benefit of, 
and I hope he will be a wis.er man after he has listened to my speech. 'l'h~ 
first thing that I understand, Sir, is this that here was a demand made 
by the organised trade unions of the Hnilways who went up in I\ deputation 
to t,he Honourable Member in charge last May, Rnd they Raid, "Here are 
our 25 demands, will you look into these demands, will you discuss these 
demonda with us, ·and after having discussed them will you give us your 
reply?". The Honournble Member was good .enough to tuke the members 
who came in dcputa.tion into his confidence. He had a full discussion and 
o report of the discussion I hold in my band and after the deputat.ion dis-
appeared-in Simla I think it was-from that day to this, nearly a yenr, 
the Roilwnyrnen 's Federation has not had one line from the H onourable 
Member or from the Railway Board in regard to the grievances which they 
brought tc:i his notice. (Hear, hear.) I want to know whnt policy wns heini,t 
dictated to the Honourable Member by the Railway B.osrd, or what policY: 
he woe dictating to the Railway Board, which prevented him from getting 
into touch with the Railwaymen 'a Federation and telling them exactly what 
he had done or what he contemplated doing with regard to the grievances 
brought to his notioe. It might have been a policv of non-oo-operation. Non-
co-operation has been in · the air for a considerable period. My impression 
of the Railway Board is th1tt they are a body of absolute autocrats, who 
do not regard anything that hiis happened during the last ten years as t6at, 
which might make them change their policy towards the labour unions of 
this country. I do hope I am mistaken. I hope what I am saying at the 
pre11<mt moment ia not going to be the policy of the Railway Board for thA 
future. But I want to know from them at the present moment why it is 
thot t,hey could not have sent nt Jee.et one letter to the Railwaymen'• 
FedArntion RAying, "These are the things we have discussed with you, 
these are the things we have accepted, these are the things we are not 
prepared to accept•··. If the anew er is that the time was too short, we were 
not in a position to come to any settlement or any decision with regard to 
the numerous grievances brought to our notice, then mv reply to thorn 
iH this. Are there not certain matters which the Railway 13oard, since last 
Mnv, hnve decided? And I want to know from them if it is not a fact, 
taking one instance alone, the service agreement, thHt they have already 
come to an agreement. Have they · or havo they not come to a decision? 
Did they consult the Railway U?ions before they announced that deci-
tion? Ht.hey did not consult the Railway unions, what else is it but pure 
autocracy on the part, of the Railway Board in coming to n decision on n 
mAtter vitnlJy affecting the Aervice of eight hundred thousand employees 
on tho r!l.ilwnys and not consulting them aA to the decision that they in-
tended to announce by tnking them into their confidence before announcing 
the dedision? And whnt is that decision? As Honourable Members prob-
ably nre nwnre, except my friend, Mr. Acharya, any rnHwny employee can 
be dismissed or discharged nrbitrn,rily or could be, before this new rule waA 
mnde. 'l'hey have now mRde a rule to the effect that, in the case of em-
plctyees of ten years' service, the man who is going to be dismissed wilJ have 
the chnrge sheet placed before him and such summary of tho evidence 
that there may be. Now if that is the position wit)!. regard to men who 
have been on the railway lines .for ten yeam in your service, why. 1 ui-k in 
the nnme of nil that is logical, nll that one coils common Renae, do you not 
apply the snme rule to people who have been in your service for one year·? 
Why a limit of ten yenrs? .If a man, desirous to have hi!! .... . 
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: 11r·. 'P,.:;id~: Is tlw Hbrio~r~h!e M:Qiriber gbing t.o take long? Today 
i$ · i~\iday°~n~ I ~oold iikeJo' '~djouri_i e<µ'lfer. · . . , , . . . . .. . . ,•, , 

. Dtwan Ohaman Lall· J think r wo\lld · like. to take a few more. minutes, 
probably" h~lf an h~ur. ·' . · · 

'!'he ·Assembly then .adjourned for Lunch till a Quarter Pas.t Two of the 
Clock. . 

: The -Assemblv re-a11semW~d ai-tnr Lunch at a Quarter Past Two of the 
Clock, Mr. President in the Chair. 

Jlr. Prtaldat : Mr. Chaman LaJJ. 

Diwan Obaman Lall: Sir; 1 waa referring to one matter which I consider 
to be of some oori11iderable importance, namely, the fact that, unless and 
until the question oM'be service agreement is definitely settled at the time 
of the "greement, there wiJ.i· always remain this tangle, this sore between 
the Railway and the employees u regards their service , agreement. Last 
·May this ;maiter woe misea and it was said by Mr. Giri who come leading 
a : deputation; · that ·80 · fur ,11a this question is ooncerned it is a matter in 
which railway men in fo.dia feel very keenly. They expect they should not 
be diBCbarged without · being informed exactly for what reaaone. I want t,o 
ask the Honourable Member in cherge whether it is not a just demand to 
make to RBk t.he Railway hoard to make such rules in the service agreements 
11s would enable a mnn. before he is discharged or dismissed, to obtain a 
charge sheet, to obtain the evid.ence that is against him, and be given on 
opportunity ~ -defend himself by testing the vaJidity or ,the truth of the 
oharge. I take· n that that is the procedure in almost every other Govern· 
ment Deportment. Why should there be an exception so far as the Railway 
Boord is concerned? I want a definite lead in this matter from the Honour-
C1ble Member. 

llowever, that is only one of the matters that I hove to mention. There 
is .uno~er 'matter of very great importance, and that is the question of the 
00 hour limit. We understand that the H11ilway Board hove been dealing 
with the question of the W·111hington and Geneva Conventions. They 
prc,Jicnted r1 draft Bill to the Assembly, but the 60 hour limit wu1:1 
accepted, so fur as India is concerned, neurly ten years ago. It was nn 
~xceptiou tn'lde against Indio, for reasons I do not know. I want to know 
whut the policy. of the Rnilw,1y Board is in re11urcl to u reviHion of the 
00 _l,our li~nit. Have thoy u policy of their own, ~r nre they sticking to the 
pohcy wluch wns ernbodicd m the Washington Convention? Further, I 
wunt to know whnt Jenve rules they hove sanctioned. I want to know 
whether they consulted ,my of the unions before they sanctioned those 
lcove rulcw. . I wnut to k~ow wb~ther, before they publish tho11e leave 
r~lcs, they intend to take _mto the1! confidence th.e united body of railwny 
~\Orker!l uuder the federation of railwaymen's umons, and if they do not 
mte1~d to do tluit, I want 'll reply to the queat,ioo, why is it t,bat they do 
11ot m~end to do thnt? Now, in ever_y Government Dep,irtnu:nt-I under-
t1t11nd m the Postal Department--there is u 20 per cent. leave reserve. I 
want to know what the extent of the leave reserve is so for as railwaymen 
are concerned. I want to know whether this _mntter, having be1:1n raised 
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,)net Moy by the deputation tba.t saw tho Honourable Member, has received 
the ci.reful consideration of the Railway Board;- and if it has, what con-
clusions they havo come to in regard to this matter, and having come to 
certnin <~onclusioni;, whet.her they iuten<l to take the next step which I. think 
is absolutely essential in order to secure peace on the railways, namely, 
to consult t.he railwaymen's unions.. Sir, it is one thing to listen t.o 
grievunces, nod ufter having listened to grievances, to set your ow..n 
machinery in motion and evolve certain schemes which you think r1re just 
and consirler11te; but it is quite a different thing to toke the men inio 
your confidence nnd evolve those schemes in complete consultation with 
the mrn who arc going to l,e affected by those schemes you are evolving. 

Kr. Preeldent: How are these matters relevant to the question of the 
.abolition of the .post of Labour Member? 

Diwan Ohaman Lall: I om not wanting to dispense with his services. 
What I um suying ia tbut., if I get a. satisfactory reply from .the Railway 
}301lr<l in regard to the points that I have raised, I will not oppose the 
dernond, but if I do not get a satisfactory reply, I will be forced to oppose it. 
I um ruisiug all these points because they are points which might' affect the 
Labour Member himself as he is in charge of the labour portfolio, and I 
want to know, since this mat.ter ho.s been raised, what the policy of the 
Railwny Bourd has been ns distinct and apart from the policy of the Railway 
J.fon1be1·. I toke it that the Ra.ilwuy Board will be competent enough to give 
me u reply to aU these matters. Take another matter which is of very 
grcnt importnnce, and thnt iR the quest ion of the policy of the Railway Boord 
towllr<la railwaymen's unions. Who.t is the policy of the Railway Board? 
le it a policy of encourngement, or is it a policy of defeatism? I want the 
Honourable Member to tell me what the policy of the Railway Board is in 
regnrd t.•> the encouragement and formation of these unfons. If the Honour-
nble Member says to me that he is quite willing to deal with these unions 
as he dealt with t.hem Inst Moy, and that the policy of the Railway Board 
is one of encouraging these unions, I o.sk what bas happened to the Railway 
:Boord that they should have taken the step which they took a few months 
ag~1\ short while ago-namely, taking 11woy the passe~ which they were 
issuing to the accredited representatives of these unions, who went about 
on union business? If their policy is one of encourugement, why was this 
step tnki•n? It seems to me, 8ir, that the policy of the Uailway Board is 
onH of defeatism at the present moment. I om men~ioning all these points 
in or1ler thnt I 1,houlrl get a reply from the Honourable Member as _to whether 
he is pr!ipnred now to luy down ,a definite policy in regard to these matters, 
1md if he· ia not prepared to lay down a policy, then I must throw in my lot 
with those who wi11h to censure the Railway Board in regard to this matter. 

~ow, I cOt:ne to the quest.ion of wliges. I listened to the I.Honourable 
Member the other day, and he amazed me when he made a stntem~nt 
in replying t.o n question that was J,Ut to him. The question was thiM: 
how ore you going to settle and improve the wages of the lower poid em-
ploynoii on the Eastern Bengal Railway, and the reply came-I do not know 
if Honourable Members noticed the signifioe.nce of the reply-the reply 
wRii thnt, "We nrn going to discover tho prevailing rates of wages in those 
localit.ies, und then we are going to get bold of the oost of Jiving index, 
nod on that basis we shall revise the rates''. Now, the Honourable 
Member knows, and I think every Member of this House knows that on~ 

.0 f the moat difficult things to get at is the cost of living index. You will 
Jhave to appoi'nt, Sir, not one expert, but a. aeries of e-Xperts for working 
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[Diwan Chaman Lall.] 
it out, not for o period of a yenr or six months, but over a period of years-
before you nrrive at a correct estimate of the cost of living index, and it 
will not bo an easy matter for the Honournble Member even to go t~, 
the length of finding out the nctual living wages in those particular arel\s; 
that is nn impossibility under present conditions, and I take it t.hat, what-
ever is goinp- to be done is tping to be done by mere guesswork and not 
by meAns of any scientific investigatic.n, which I consider, in present cir-
curnstonces is impo11s.ible, becnusc Government do not possess the macltj-
nery to tnnke these nec,~ssary invcstigntion~. If that is the position . I 
want again to nsk t.lie Honourobli;: Member whot is the policy of the Rllil-
way Boord in regnrct to the improvl:ment of the poi.ition A-n<l woges cf 
the lower pnid i;taff. We in this House, Sir,-I sny th is deliberately ,-ore 
IC'ss concerned t.hnn the t•mployees on t.he railwoJ!! ; the 800.000 employee 
who nre working on the railways. wnnt an answer to all these questions, 
and they wn.nt to know exnct ly whot the pol icy of tho Railwny Bonnl is. 
The manner in which t.ho Honourable Member enn sntisfv the rnilwa:r 
UDiOnB jg by keeping in c]ose Qllcl OOnStant touch With thOSEI unionR. 'r 
submit that it wot.f d be nbsolutely impossible for o.ny one of these unior!R 
to ~t. a satisfactory reply to all the questions thot they hove rn.isecl un-
less and until the Honourable Member tokes them into his confidence nurl . 
evolves o scheme whereby he can constantly keep in touch with these 
unions and hear their grievtt.nces from time to time. In rc>gard to thia 
matter, another question comes to my minit, 11 ve.ry important, quei;tion; 
the policy of the Rai1wny Board eo for h AB been to diecourng<' nny con-
sultation between the unions on the one side and the admini11tr11tion on thf' 
other in regnrd to individual grievances. I say that is n wrong policy. I 
sny t~t deliberotely becAuse it is the individual grievance whicl1 Joci::: 
on accumulnting and which Jead.e to the bigger general grievance; ond I 
wo.nt the Honourable Member t-0 tell me whether in view of thesc> 
mntters which hove been raised und brought to his notice, he is preporcu · 
now to revise the policy hitherto followed. of not consulting the unions wit.h 
regnrd to individual grievances. He can quite ensily follow the lend of 
t.he Rengnl Nngpur Railway, where in Rp;tc of this ru'e, .I nm told 0n 
definite authority, individual gri&vancc:1 are discussed between the reprs-
sentntives of the unionR and the administration ; 1m<l if that can bf' doirn 
a.nd happy results achieved because it is done, I wont to know why it can-
not be done on other rnilwny sys~ms in other pnri!i of India. 

Then comes the question which was rnised by Colonel Gidney Rome-
, timo a~o in 1"6t'J8-rd to the wo'fo.re committees, n question which is nkin 
to the quest.ion of the recoj:?llition ancl enoouragement of trade unionil. 
What is the baaic idea behind the welfare committee ? I take it that 
there is t-his distinction. With n trade union you have o. free combiM-
tion of men who can order their own socie~ As they choose. With n 
welfnre committee there is no free combination of men : thev o;re u-dered 
by the Railway. Administ.ration according to rules laid down· by the Rnil-
way Administration. I osk again, is it the policy of the Railway Board 
t,o encourAge unio?lR which are officialieea unions, whose rules and regu-
1ntioils are laid down generally by the administrotion , or is it tho policy 
to encourage roal -bona . fide trade unions on the railways. (Hear. hear.) 
I say deliberate'!y that- theao. ftrievances. not only in re~rd to these· 
matte"'I, not only in regard to housing and fines, but in re~rd to a multi-
tude of other griev,mces, haw! cropped up from time to time and have now · 
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acuumuluted to such on extent, thnt it is up to the Honourable Member to 
throw out a generous gesture and aay, "We are prepared to deal with the 
recognised unions and place our cards on ihe table and ask for a discussior.. 
in order that we may settle the grievances tho.t have been brought t,o our 
not.ice". Thero is no other method, excepting the autocratic method of 
sit.ting and deciding in the Railway Board "'ith men, some of whom may 
be experts RUd others may not-peQple who are gener11lly not, in touch with 
.the labour world-deciding matters which affect the d~stinies ,)f ntiarly n 
million humnn boings. It is not possible by this method to get any satis-
·foction for the11e human beings or us who happen to be~ t heir re.pr~sfmtati,·l'!s. 
The only method is of close consultation; ~he only method is to go nnd 
take t hem int-o your confidence; the only method iii pf encour11ging thoi'l' 
rt',g.ularly constituted and fairly strong unions on tho railwnys which ha V (~ 

presented nn1l have done their best to preBf!Dt their cnse in the best light 
p,,ssihle to tho H onourabl~ Member. And in winding up my speech. I 
~Rk t,he H onournb)(' Memher to pny attention to 11 11 these mntters. nn,.l I 
nsk him i.> nnnounct- to this House wit.bout onv further cfolitv. wh11t hi!-! 
policy is 11nd the policy of the Rnilway Bonrd is in regrird to these 
matt.ere that hove been rHiscd, n.n<l tc, Jet. us know whot mrthod he int.end!'\ 
t0 ndopt in order to put nn end to tbe grie.nnces thnt. hn.ve bccm brought 
to hiR notict>. I submit UH1t the posit.ion of t he men on t he rnilwnys now 
i s not nt nil n. healthy position, and I think it. is up to him t<i renlii:;e and 
up to the representatives of the peoplo in this Assembl~· to bring to his. 
notice thnt it is not n plcnsnnt and henlthy stn.tc of nffnirs. Som'e-
thing drnstie, something urgent, something rnnsonnblo hns got to be done 
in order to .bring about n bet ter feeJjng on our rnilwnys and better st\tif;-
f.tction for the men whrnm grievanc~s have nDt been redresi.ecl fnr s11ci1 
n long time, nnd I hope the Honouruble Member \\'ii! tnke this Rtep nnd 
announce to this House nnd through thiR House to f!vcry lnbour emplo~·eo 
on the railways what his policy is going- to b<'-not n polic~· of negnti0n 
but n policy of constructive goodwill nnd co-operntion with the 'lvork('rs in 
order to b~tter their condit.ions, life, I nbo~r n.nd service. 

Lieut.-Oolonel B . A. J. GldDey: Sir, I hold no brief for Mr. Haymnn 
or for the Mover ~f the motion, my reason for entt?ring this d iscussion is 
because, as a man who has spent twelve years in intimate touch with 
railwo.y problems and railway workers-not as n President of a union or 
just casually meeting the workmen in order tc, hear what they may have 
to say-I feel I am able to bring practical evidence to bear on the issue 
Sir, I have heard every grievance and argument from the men themselves 
ond so I feel I possess a very deep knowledge of rAilway problems todny. 
As .I listened to the speech of rny friend , Diwnn Chnman L nll, I wn!'I wry 
pleased to notice a marked change and contrast in Ul(\ way he tackled his 
subject this year e.s compared with his met.hods of last year. It clearly 
shows thnt my friend, Diwan Cbaman Lall, has now come out as a labou!:' 
leader of moderate views, and one posRessed with a solid desire and d~ter-
mination to do some good for-the railway men in n proper constitutional 
mnnncr. I refer particularly to his remarks on labour unions. 

· Sir, the remarks made by the Mover appeared to me to be a sort of 
double.edged compliment to the Lnbour Member of approval and disappro· 
val. At first Mr. Aney paid Mr. Hayman a great compliment, after which 
be appeared to want to kick h.im out of office as usele88. You may shl\ke 
your heA<l , Mr. Aney, but you cannot blow hot and cold, thA.t is how I 
interpret your speech . . HP first said that Mr. Hayman WAs a ver.\· cApnble 
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-officer, end next be catalogued a list of crimes or sins of commission nnd 
omission which he and other Members of the RailwRy Board have · com-
mitted. Ho was followed by my friend, Mr . .Kelknr, ~ho made some very 
R£ir!oui; 11~'.I wild nllegrttiant>1 ngllinst. the Honouruble Member, Sir George 
lli'1111y. S1r, 1 hold no brief for <lither of the Honournble Members, but I 
have watched the progress and change of railway development, for the 
pnst twelve years, and I am persono.lly familiar with all tho work that hnA 
been done by the Member in charge of Labour. I cnre not whether he is 
an Anglo-Indian, an Indian or a European. I look upon him o.s an :)fficer 
<>f the Govemment and as a. servant of thiil House, and I make bold to 
i;ay, without any fear or oontradiction, t,hat I do not know of o.nv one who 
C•)uld have done the nmount of work thRt Mr. Hayman bas· perfomted 
du.ring hiA eleven mont.l1s period of office, or as efficiently. I do not sAy 
tl1111 because Mr. Hayman happens to administer thiA portfolio, but becnuse 
ol the full conviction which I have of what he hns done. Let me take a. 
few instances with which I nm personally fnmilinr. Mr. Kelker talked 
airily obout diRmis11als and discharges. He is eviclently not a.ware that thifl 
question of diRmisi;als and di11chorges was settled by the Railway Boord 
o.nd I bP.lieve was in the hnnds of Agents in November last. I know tlrnt 
it nppenrecl in the E nst Indinn Railwl\.y Weekly Notico of the 15th January, 
1930. 'J'his new proced11rC', Sir, is ;i grent advance on whnt it WAR before. 
A railway man now hos ample. opportunitv to present biA grievnnees nn:l 
his defence before dischnrgc and t,o get B sympathet.ic hearing diree1.ly 
from the officer concertw<l. Moreover, t.here oro m1my rnilwnys t.odny i~ 
which their officeTR arE' in personal and close t,ouch with their m~n. 
although J 111,tree with Diwnn Chnmnn Lnll thnt. nil Welfare Committees, 
which are renllv ":Farewell Committees'' should be done away with. '!'his 
l1appy position• in the railwayR today is the outcome of the labours of Mr. 
Hnyn111n; uncl y<'t my friend11, MeRsrs. Aney nnd Kolkar, wanted to know 
today what has been doM, and in their ignorance desire to censure and 
get rid of the Memher. We hellr a. lot from the opposite DenrheR about 
tl,o evils of rnciol discrimination : well, thnt hns now been nbolished on 
rnilwnvs. The cry, t,hat rneial dii;tinotion in the mn:,ter of e.ducationnl 
facilities should be nbolished, hns also been listened to nnd been abolished; 
the grent cry that there should be no racial distinc.t,io~ in wage~ bet~een 
voriou11 cla11seR of emplovees hnR nlso been Rlmo11t abohRhed o.nd 1s entirely 
in the revised East, Indinn Railway rn.tes of wages, nnd todA.~' let me tt>1l 
t,hi11 House thnt I\ European or Anglo-Indian working aR a cleaner can only 
do so on a princely pa.y of ten rupees a month. Now, Sir, all these co~e:-· 
tions and improvements have been effected by Mr. HnymRn e.nd witb·n 
tho sb<>rt Apaee of eleven mon"ths. Tbcrc are mom· other improvements 
he hns effected, Mr. Kelknr wanted to know whnt hod been done ~:V 'Mr. 
HRyman in regard t.o the improvemont, in t,he lot of t-he lowest paid r,u.1-way empiovceR. I know that, in the East Indian Railwny, every low-pm~ 
c~plovoe from the. ganp:mnn, bhisti , sweeper, etc .. 1~pw11rdR, ~ns had ~ts 
pay raised from 20 to !l() Rnd 40 per cent.-thiR bemg the ntffere~ce. ID 
PRY between 1920 nnd l~. How thev got the money to _effect t,h1s ll'rt· 
provcment iR nnothcr question, which J pro1)()6e to <le1~l with on n.not!1er 
occMion; but. it iR n fnct thnt every low.maid em'f)lo:vee. 10 t~e Rost 1ndrnn 
Railwnv hl\R hnd his psv raiRed. The Eo8tern Ren"al :Rn1lwny l,a~1 n!Ro 
imr,rov~d the wo.~f\s of · thesP employeeR. Tbe Bengal Nagp\lr Rat Wl\Y 

today hns B union workin~ on its own Railway 
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Jlr. 1'. 0. Jtelk&r: Is that the information before the H.ouse? 
Lieu\.-Oolonel Jl, A. J. Gldney: It has been publi11hed in the Press 

·t'nd is public property. I am not giving any private -information. 'l'hese · 
11re some of the accomplishments effected by this Labour Member, but 
not all, Sir. '!'hen with regard to the housing conditions of the staff 
generally. ln thii:; matter no distinction is now mo.de between any class 
of employee. This has been another of the activities of the Labour Mt?m-
t.er. 

Then take the question of lndianisation of the Uo.ilway Services. Wh,v 
should you bring ihe chnrge th&t there bas been no Indiunisation in the 

. nail way Services? You have onl.Y to take up any Heport. issued b.r the 
Railway Board this year to find how far the Indinnisntion of tho Services 
· has progressed, some say too for. I nnl' not going to criticise this matter 
as regn.rds its effects on Anglo-Indians, for 1f I w11nted to, I coulti, but I 
rafer to it in this manner to prove to the Houi:;e thnt Indianisation i11 a 
very live wire todny. The Reports of the Railway Board sa_v that the 
dlicia.l cadre has oeen Indianised during the yea.r from 81 to a2 per 
cent .; but, whnt c,f the hundreds of Indians in officiating uppointmente.? 
If t hi i; i!. not Indiunisation, what is it? L envin~ other ma.tters nsid'!', 
In«1i11uis11tion iR such n live wire today. thnt you cannot In<liani11e any 
more on the railwnys nlthough there. is n diRtinct\on made in t,he opposite 
RP-nche11 between the Indinn and the Anglo-Indian, in your minds. not in 
mine. (Haar, hear.) 

Now, Sir, my friend, Mr. Kclkar, asked what had heen done "'ith 
regard to the revi11ion of cadre of the superior services. When the Hon-
ournble Member in ch11rge referred in his Rpeech 'to the superior sor-
viceR, I think he meant the promotion of subordinates RR officials and the 
Appointment of Indians to the superior services. I know, Sir, that a 

.large number of Indian11 bnve been appointed by the Railway Bnard. 
The recent eight direct nppointments, that were mnde in the 'l'ransporta-
tion (Power) Branch, were mode because the present superior apprentice 
brunch was unable to supply qualified and trninod recruits, und, may I 
1uld, theso direct Rppointments were mude despite the fact thnt the Central 
Advisory Committee ordained that 20 per cerit. of promotions to official 
grades Rhould be from subordina.tes. So even here the Labour Member 
'has gone out of his way to Indianise ·a particular Railway Department. 

Then, Sir, I should like to refer to the improved relat.ions toda.} 
between the ro.ilwny mo.nagement R,nd their workm<•n. I have been in 
close I.ouch, and my friend Diwnn Chaman Lnll will suppOll't tn'e in this, 
wit-h all the railwn:v workmen who pre110ntcd themselves to ~ive evidence 
before t.he Labour CommisRion nnd I ean RRAure the House and m:v Honour-
able fri cn<l11, Messrs. Anay nnd Kolk,~r, thnt the rnilwffy men themBelvee 
tocl11y reRlise thnt, t-here iR in orer11t-ion n Rnrious nnd <loterminPd dfort on 
the part of the Railway Boord and AdministmtionA to e11tablish a feeling 
of lwn rnm.araderic thnt in my opinion, unhnppily (l-OAAe<l to rxist when the 
railwny,; were brought under State comtrol and thl?. Divisional system WBS 
in trod uccd. 

Then, Sir, we come to the last of Mr. Kelkar'111 grouses, thP port, play,?.d 
by :Mr. Hn:vman in tho prepnrat.ion of the Rnilwn.y Boord 'a Memoruudum 
for the Labour Commi11si(l[). I have nothing to Bil~' nbout. tlrnt work, 
l 1Pcnm;e the Mt>mor,mclum 11penkA for i-tRAlf 118 nn outBtanding proof of Mr. 
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Haymun's ability and fitness for office. I hold no brief, 8& I said originally, 
· for Mr. Hayman, but I am telling this House absolute faota with which r 

run perSOOlA.lly familiar, and I was really surprised when I heard the charge.11 
brought ngoinst him by my friends, Messrs. Aney and Kelku.r. Sir. 
these Members appear to hRve specialised in the nrt of walking on thin 
ice. My surprise is that their ice has not crn.cked long ago and they have 
not drowned themselves in their sea of ignorance on railways matterr.. 
My friends, Messrs. Aney noel Kelkn.r, t.elk as if they were renll~ familiRr 
\\-ith railway labour problems, but when put to the teRt, as evidencetl in 
their speeC'hes, they show their unfamiliarit,.v with. indHed they show their 
nhyRmHI ignornnC\e of t.lH' whole suhjcct,. Now. I nsk, is it th<' work of 
the Labour Member to build houses and if he does not squnnder t,he tnx-
pnycr's mnne:v :lt lightning i;pccd nnd within a givm t,ime, is this to bf' 
C'Onsiderf'd 11 <!rime? On the contrnr.Y he is entitlc:d to -iur eulcg~· 1md np· 
provn.J , not our censure. 

Kr. K. S. Aney: Who ,mffers in the meanwhile bN•nuRe t,he necei;sarv 
assistllnce is not given-? Do you 7 · 

Lleut.-oolonel B . A. J. 04dnty: Neither you nor I. Ruffer Mr. :\ncy. 
Jlr. II. S. A.Dey: That is the reason. 

Lltut.-Oolonel B. A. J. Gldlley: My friend must remember that Romo 
was not built in a day. 

llr. K. 8. Aney,: Yes, yes; it won't be built in a century. 

Lteut.-Oolonel B. A. J. Gidney: But. wu 11hall 1,oth he <l1.•ud by then. 
The question before the House is this. If you nre going to pnss f\ vote of 
.censure on a Member, rpa.se it for some solid reasons, and not for imagin-
ary reasons such as Mr. Aney baa thought fit . . • • 

Kr. II. S. Aney: The reasons containP.d in these papers are qu:te-
obvious. 

Lieut.-Oolonel B. A. J. Gidney: I give you fnc:1'1. I hve now told 
you what hae been actually done by Mr. Hayman during the last twelve 
months of office, and I have not the slightest hesitotion in adding that 
every railway Indian workman will bear me cut when I say that n change 
of heurt. j1, in evidence cwerywhere, because there is o. definite change of· 
policy, and that policy is being guided by the Honourable Member in 
charge of the Railways, and is being operated and led by Mr. Hayman, 
the Member whom you now wish to censure with a cut of Rs. 48,000. .Sir. 
with these few words I oppose the motion. 

The Bonour&ble Sir George Rain:,: Sir, I nm grateful to my friend, th~ 
Mover of this motion, for he mnde it clear that he wns not. movint,; it in 
ony sense for ptirsonnl rensoos, A.D.d incfoed, there wns nothing in hiR 
speech which could hnve conveyed a different impression. HP. snicl thut. 
t.he point he wished to bring out WAs not n pP-r1:1onal question at nll. but, a 
question as to the mn.n.ner in which· the work of t.his very important 
branch of the Railway Boord lmd been ,perfonne.d; and the chief rcnson lw 
gave in support of his mot.ion wn.s that thf\ progress made had not been 
nenrly a11 rapid as it i,hould have been. In pnrtioulor, he poinkcl 0111 
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that we had been urJable to spend even lrnlf the money included in the 
Budget for the current year, and he also mentioned the fact thut, iu Augus·t 
Jast, we were rnuch more songuine i:ta to our ability to spend during) the 

.. current yonr.. Perhaps, I might expiain t-hat particular point at the outset.· 
In August lust, when the figures were prepared, we were stilt in hope {h11t 
the Bill to amend the Indian Railways Act, in order to give effrct to the 
Woahington and Geneva. Conventions, would be passed in the September 
Stssion. It ii; obvioui,;, l think, th1.lt until the Legisla.ttll'(i hod definitely 
embodied the new provisions in the law, we could not embark on on 
e:xt,cnsive building programme, nor could wo engQf,-e the ndditfonnl 1:;tnff ou 
any !urge scale until buildings were provided for them, where necessary. 
''l'liat, I think, explains that point. 

It is not only on the ot.her side of. t:he Houso that there is re6-ret that 
we were unBble to proceed as rapidly as we should have liked , and I can 
assure the House that it is the destre of the Railwny Boord nnd of the 
G~vernment of India. . that we should ma.ke as rapid progress n8 possible 
with these matters. Dut my Ronour11.ble friend will perhaps forgive ma 
if I sny t hftt his proposnl is not altogether logical havingi regard to t.l1e 
reasons which he ndvanee<l in support of them. His argument amount,e to 
this, t.hat because we move so B1°owly, we must not be allowed to move at 
all. ]f no provision i11 m,ide in th~ Budget for a Staff Member of the 
Railway Board, then the whole of the work we have been trying to dt) 

·<luring the last eleven months in this direction, wiU be paralysed; the 
essential machinery will ho destl'Oyed, and insteAd of accelernted progrnss 
we shal,l see progress most seriously retarded. I do t-hink thut, if whet 
my friend desired, was that the House should express diseatisfoction with 
the rote of progress, AU ordinnry Rs. 100 cut would have been quite us 
effectivu and a more logical rneth~ of conveying hie idea. 

I should like to turn now to what was sAid by my friend. Mr. Kelkar, 
, rho brought whnt. is unquestionably a somewhBt grave cht\rge ogainst 
·myself. He said that, by the manner. in which I presented my proposnl 
for the appointment of nn ndditional Member of the R1ti-lwa,v Board to the 
Assembly last yenr. I had misled the HoUBe, and that I hnd obtained 
snnction on the plea that the work .of thiR additionnl Member wns to bo 

. oonfined strictly t-0 !labour matter&, and that he was · to do nothing else. 
Now, thnt charge is ab.utely Bnd entirely without fou_ndotion, and I wo':11d 
like to draw the nttent1on of the House to what I 11a1d when I dealt with 
thnt mRttar. I first of 1111 pointed . out the various branche~ of work 
which nt that time came within the sphere of what was known .as the 
Member, General. I sAid: 

''Since the railways exi1t for the conveyance of pauenge~ and goods; his primu7 
concern is with ·the movement of traffic." 

· That was the first branch of his work. I "then said : 

"The second main branch of hi• work i• commercial and might, I think, be summed 
up under the name of 'Saleamaliehip'/' 

Then, in the next paragraph, I dealt with· the third branch with which 
the General Member has to deal, namely, establishment,·-

"which co,•ere the· rates of pav ·And condition, ·~ service of every RTade .of offlci11l 
~mploved on the railways of India, who now .number more than ~.000 men. 'He 

' fflUBt be prepartd «> grapple with the intricacies of pay and allowance.1 when echemee 
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of reorganisation ban to Le carri('d out, and with the special problems which ari8e when 
a Comp,my-managed railway is t11ken over hy the Btau, and its 1taff ha1 t? be incor-
porated in the St11te rnilw11y service,. He muat alao be prepared to deal with. all the 
multitudinouK que11tions that may be aummed up under tl1t. general heading 'the 
welfare of laltour', which includes housin.g, provident funds, lenve rul('s, medical 
attendarwe, assistance towards education, hours of work, c,tc." 

Now, I cxpla.inc1d, n11 clenrl~· as 1 could, Urnt it waH very h:ml t,) 
expect. that the Member who was chosen for denlillfl with the truffle que~-
tions and with the commercinl questions i;hould nlso hnve the copucity to-· 
deal effectively with establishment quest.ions. I t.hen soid in pnrogroph 2fi 
CJf the speech : 

"The conclusion at which the Government of Indil\ have arrived, waa that the · 
General Member should be set free to devote his whol11 time to thO-'le matten which 
are his primary concern, n11mely, tranaportation and the commercial management of 
the railways, and tha.t. a new Member must he added to the Board who would be 
specially charged with re1pon~ibility for 111) of'lltabliehrilent qu"1tion1 and for the welfare 
of labour and of the 1taff generaJly." 

Now, surely that is perfectly clear. I never suggeated thnt his dut.k:;i 
were to be confined purely to labour mattMe. On t,he contrary, I was at, 
grent pa.ins to explain otherwise. FinRlly, on this point I should like to 
refor to the Memorunclum plnce<l before thC' Stnncling Finnnoe Committee, 
for Railwnys by the Financial Commissioner on this very matter. Thi~ ·!I 
,vhat he sAicl, nn<l I believer this was before everv Member At the t.ime the di8-
cus11ion took place in the House : · I 

' 'For theee rM110ns the Government of India have decided that it ie neceuary ti> 
create an additional appointment of Member of lhe Railway Board, thus providing that 
there will be one Member in charge of the t.ranaportation and commercial work and one-
Member who will be in charge of all ataff work, including both laboiir q.uestions generally 
and all the establishment work which at preeent ie performE"d in thf> E1tabli1hment 
Branch." 

Now, oould anything be clearer? I know quite well that my Honour-
able frien<l had no sinister motive in charging me with misleading the House, 
but I do hope he will recognise that it was hardl',y &,fair chal'€C to ma.kn .. 
(Orie, of "Withdraw".) , 

Jlr, S. 0, ltellw: May I just interrupt the Honourable . ,M~D:lber. for 
one minute and point out to him two things, which ,give ~·~ · impreasioo. 
that I have got, which is the impression shored by ml\ny? As he iA 
rMerring to tho eatabli11bment. aide, I drAw hia attention t:o paragraph 27 
of his speech last year. It begins, "On the establishmeni side", etr.., 
11nd then throughout that paragraph he :rnfers · only to two things e.nd · 
nothing else-a good deal of unrest and trouble amongst the railway work-
men. Th11t i11 one, and the only other illustration he .says which I would 
give is, "The obligations the Government of, India have incurred 1111der tho 
Wnshington nnd G~nevR Conventions", all nlong giving us the impression 
that the centre of gravity of the work to be done by 'the new Membe-r ,Jay 
entirely on the labour problem. Just one 'wo,rd more. I' *ill ·point .out, 
what impre.ssion he gave at the very time to Mr. Jamna.d11s Mehta, an;l 
~ i11 what-· Mr . . Jnmnadas Mehta.said. It is- ·releva.nt from this ,point 
of-.vi~ thdil· it was the impression creotod upon the mind ·Of a Memb,·ir. 
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who w11s present and listened and knew everything. I will just quot.e him .. 
Ha said: 

'.'Sir 9eorge Rainy, ~ did not know, wa~ a great tactician with a very 11kilful 1t.rategy 
belund him. Twenty eight lakha are provided for increa,ing the wages of labour · what. 
~ grea~ increai,e of. work f~r. the Railway Board. Thirty lakh1 are to be ~nt on · 
1mprov111J the hous111g cond1t10na of labou.1-. Doea it require another Member!" 

That will show t,h11J. so far nt lc,nst as Mr. J9mn11dus l\fehtu wns con• 
c:emed, J1t) wns uncfor thH impre11sion that. t,hc ndditional l\fom!wr muRt Im 
responi::iblo mainly for this lnb::mr work, und t.hc contention thnt we haw 
here put forw11rd throughout, is that. hti is not 11ttencli~ to tbnt side of Lhc 
w·ork .. 

The Honourable Sir Georae lt&J.Dy: I had hoped to hear a different 
sintemcnt from ruy H cmournble friencl. but, I do not think t.I1ot tlw persouul 
question iH of sufficient importnncp tbat I should tnke up the timo of tlw 
House with it further. I do not. clouht for n moment th11t my Houournble 
fri e_nd WIIR conveying what wne quite clearly in his mind, but i hope I hove 

"·t1it1sfiNl the House thnt. it ought not t..o hnvc ON~ll in hiH mind. 
I turn now to thti mntter to which I propose to devote the mujor port. 

d my speech. As I s11id when J introduced the Budget, I rc.·gret. thnt iL 
\\·1u:1 not possible t.o plncP in the l111n1ls of Lhc M1.imbcrs before the diecui;sion 
o. l\fomornndum cxplnining the work which hns been done by the Railway 
Bonr<I iu his spher0 sine<· my H onournhlc friend, Mr. H nymnn, mummed 
c.hnr~c of the brnnches concerne1.l with est-0blishmcnt and labour question,;. 
nut I promised n Mt•morundum would be plucecl before the Centrrtl Advi-
sory Council. sncl I nm quit.fl renrly to promise nlso, if H onourn.ble Members 
would like to h11vC1 ii,, that we will circulate copi<'R of the Memornndum 
to every ,Member of the House. I quite recognisH the right of the House 
to · a!lk for informat.ion ns to whnt we have been do~ du.ring the Inst 11 
months, And I will endenvour to Rntisfy t.bnt desire. Thore must of e,-ourse · 
be n limit to the amount of informntion one c~n convey in n speech on n 
proposed reduction of .n Demand, but I \\-ill try ns fnr as I CR,D to amplify 
the brief outline which I \\'IIR nble to give in introducing the Budget. 
. I shqulcl likf!, in the first place, to make it clear thnt, although Mr. 

Hnymari is not co11fined purely to lRbour matters, yet unquestionably much· 
the. grenter portion of the work he has been doing during the past year ha.e 
in foot been directly connected with labour questions. It has always been 
recognised thnt labour m11ttere must havo precedence. But, before I come 
t~ .these mo~ directly lnbour questions, I should like to say a. little about 
some other important matt.ere which bnge come .before him during the 
year, because no account of the work he hll9 been doing would be anything 
like complete unless s~mething was said on these 11ubjecbs.. Now, ono of · 
the questions with which he has been .dealing is ·tlwt of.racial diaoriminat.ion . . r was very surprised to hear. from my HonourRble friend, Mr. Kelk~r. that 
thnt was not . a proper matter for I\ Lnho.ur Member to ·undertake; l · W!lf' 
surprised beonuse, judging ·from whnt one . reads in the newapnpers, it is 
emphatically I\ mntter which, in the opinion of the rnilway workers of 
lndia, · ~hauld be ~onsi.clert-d .b:v R Laboor Commission, and if it is auitshlf1 
for· oonsiderntion by I\ L11hout Commission, I do not quite eeo why it ahoul,l 
be exohided f.rom. the puniew o_f a Ll\bOUl" Member .. 
. :]IJr'. .•. ·,c,, :Ke~~:· I thought it, was· al~a:cly diRposed :·01 "~1 tli'A't Ulery 

wnii nothing · remnl!llng fo he done. 
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The Honourable Sir George :Rainy: Even assuming that my Honour-
al,lt< friend '11 impr<.>sb1on wus right, und thot Mr. Hoymnn w :i:;; confined 
to labour matters, E:ven so, racial discrimiuution is ,i perfectly proper and 
suitable matter for him to coni;ider. I suid, when I introduced t he Dud~et,, 
that as regurds tl1is question of racial discrimination, we bad 1·encJ1ed 1..1 
st,oge where 1 thought that discussion with the Central Advis,>ry Council 
would be helpful and fruitful. I could not po~sibly attempt to go through 
uJJ t he various ij,ems todoy, but I want to mention i;oroe of them, where 
we have already taken action since )\:fr. Haym ~m nssumed ohnrgE:. Here, 
for insta.nce, in the Bombay, Baroda and Central India Railway, the limit 
of pay for the grnnt of SN'ond clnss resiclcntiul And school posses was lower 
for the European nud Auglo-Indiun t.m1ploy<'es and higher for the Indian 
employees, nnd t,his distinct ion lws been abolii;hed in respect of n.J l staff 
nppointed aft.er o. certain <lnt,e . In tbe S<'cond place-this is on the Enst 
lndian .Rnilwny- t.ho quarters ollott,ed for European and Anglo-lndiuu 
employees · were more spocious than those nllotted to Indian employees, 
nnd orders were issued by the Agent in De.,:ember lnst. that in future nll 
nllot.ments should be mndt> by posts ond not hy individuals, and so thE1 
qua.rtt1rs previously reserved for European and Anglo-Indian employees will 
be available to Indian employees at the same rents, should they desire to 
occupy them. · 

Agnin distinctions made ns regards free medical ussistnnce and other 
facilities have been removed by t,he issue of 1m order issued in J anunry 
Jast to the Chief Medical Officer, whereby equal medical assistance and 
other facilities are admissible to all st1.1.ffs in n ptl.rticul1u grade, irrespective 
of their nationality. 

ln the case of t,ravelling allowance, the distinction between the· rates 
of daily allowance admissible to Europeans and Anglo-Indians on the one 
hand, and Indians on the other hand, under the Company rules has ~een 
removed by the orders of the Rnilll•ay Board-issued in July lRst-and thP. 
travelling allownnce of all subordinotes is, for the future, k, be governed 
by the State Railway rules. 

Take a.nother mntter. The Railway is now prepared to equip all quarters 

3 
for senior subordino.tes with electricity at stations where electri-

u,. city is avnilnble, provided the occup~nts o.re willing to pay the 
ebarges. '!'here again rl\Cial discrimination has been removed . 

.'L'he training of nurses was formerly confined to the daughters of 
Eul'.Qpean and Anglo-Indian employees, but it hos now been extended to 
the daughters of Indian employees 9$1 well . I could give three or four 
morP. instances, but it is hardly possible to give an exhaustive list in n. 
speech. I have mentioned them now because I want to make it clenr 
f.hl\t , quite apart from these matters . which we hope to discuss wit,b the · 
Central Advisory Council, we hn.ve n.lready, wh~rever we found it possible, 
taken action tc redress what was complained of. ' 

Amongst. other . subjects, unconnected w1th labour, I 11hould likP t.o 
mention that, with the addition of a .new Member to the Railway BoRrd'e 
office, . and with the introduction of the new. standardisation department, A 
considerable,amoun\ of reorganisation was necessary in the Railway Board'a 
olioo, the burden of which fell on Mr. Hayman, and Jie had alao to take : 



responsibility for framing the course of instruction at the Debra Dun Staff 
t:oUeg~.. Atgain . th.1;1,:-0 1NU& :the. ,big ,q\leation of , aettling--the oal:li,ee of the· 
&ijpCriQr. ,.is&·,·icee, a. matter; wbich. ,may ·. be of some· interest to •the Houae, 
been use I hope thut, before ·v.ery long, ·it. may enable u11 to ·settltl'. the veJted 
(Juestion uhout tho local tratlic service which u.ou~ ~un.e .to , time ,POJ?.I: up 
nt qut'9tiGn· tinie. This question also fell to hi,tn: But I will not· g~ on to 
di Into · upon these · matters, not 'dfrectly connected with labou.r, becu.use 
I i'eoognise that it is labour questions ·which are of primary importance, 
t\lld it iH in them that the House is most interested. For all reasons they 
must. hove preced~p.ce. Qne of them, .hP"i.\"CYe~. -1 ·thifl:k I had better leave 
to another occtision, beouuee when ... -the BiU. for the. amendment of tho 
Hsilway Act comes beloro us, there will be a. natural opportunity to deal 
with questions about the haur11 of employment nnd the ' perioas of r~t. 

Of tho various .. points that. ·wer~ brought to my notice by the deputatfon 
l~ the !!aiJwaymen's Federation that I reoeived at Simla, I think, perhaps, 
one to which they attuohed primary importance--! do not say they put. 
it . absolut,E>ly first-waa the question . of security of tenl.ll'e to wh~h my 
1:l.ono1,1ruhle friend, Diwan. Cha.map. Le.U, bas; l!e'ferred in his speech. The 
new rules on this eubjec~ were · iMucd in November last and a copy wsa · 
HI.lilt to the 8eoretttrJ of. the R11ilwa.ym~n·a Federation. .I · ,un very sorry 
indeed that these ·n1les havt! not penetrated to the rs.Hwa~· unions, nnd· 
J propose to issue in,-tructiona ·to the Agents that, when genernl Qrders on 
f\ matter Qf tlrnt kind su·e oommunicnted to them, it ie very · deairRhle that 
they should, on their part, convoy the orders of that sort to the imione 
whioh they recognise. Copies of these rules nre already in the Library of 
the House. but here, agajn1 if it ·Would meet thP. convenience of Honournble-
M,embers-the type iA still atondinR--t;bere would · be no difficulty in 
print,ing .extra copies. We Ah.all be ver:v glad ~o circulate, copies t-0 the 
Membt.-r1:1 of tht• House, and .J will see that that is don~. 

~ow, these rules that we have is.sued were ci:iticisea by my Houour-
n.ble friend, Diwnn Chamo.~ Lall, and .. in particular he argued tlint a 
distinct.ion WAR dro.wn in tbese rules not as regards qisinissal,-I think 
"dismi11sal", was the word which he used-but us regards discharge for 
inefficiency .. nnd · t,hot distinction woe · drawn between men . who · .were of , 
Jess tluin ten year·s of service o.nd men who had more tha,Q ten yea.rs of 
11ervice. I do not wnnt t,0 rlisc11Ra the merits or ,lemerits of thnt purti-
riuln,r distiMt,ion today, but .what I do wish to point out is thnt, whether 
or not the rulC\i; go 118 far ns my Honourable friend would like to sec 
thrm go, or ns the .. Railwnymen's Federntio.n ,vould li1~e to sec them go, 
thny are clearly n marked ndvnnce over the procedure tho.t waa in existence 
previously. We b1we taken n distinct step forwnrd . in the direction which 
the Lnbour. Unions wish. 

My Honournble friend rnised the question why, before we issuecl these 
rules. WI~ did not hnvc B further discusalon with the Roilwnyincm's Fedo-
rntion. Mv nnswC\r is this, thlit when we had clearly mode up our minds 
thnt. w~ c~itld go I\· Ccrtriin oistnt1ce, ·jt Rl'eme<~ to me desirn'b]e thnt W(\ 

should go thnt di11tnncc nt, · once nn<f not VV'ltit for further consu1tntion, 
l\•hich .might }:lol,d ,up tpe ~RR, {Ol'. n long -time, in_ the -hop~ that perhnpB 
we. ~voi'M .,gQ 'fdr,ther: , 'Jt. docs - !lot ~.ean that \h~~ fUleti are fixed like 
the; lAws .Q.f th~ .. 14',a.e,,, f\nd. Pe~s.1~s, ~ .an 9t~1ty, so · ~At.-tbe:y canni;,.t 
he· nltcrcd. 'fh11, 1s a mntter which I know 1s of great mterost to the 

0 
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( Sir George Rainy.] . 
raiJ.way std generally, and . I anticipate that it will become the. subJect 
.of discussion ..from time to time between the Railway Board or possibly the 
ltoilway Member and the Railwaymen's ]federation. 

Pandit Jlll'day Kath JCunuu (Agra Division: Non-Muhammadan R~al): 
Was there previous disoussion between the Agents and the '.frade {!mons, 
.ae promised by the Honourable Member to the deputation which he 
.received in M·~y lost? 

The Honourable ·11r George Balny : As regards these pa.rticula.r rules, 
1 do not tijink: eo, but I am not absolutely certain. · 

(At this stage Mr. President vacated the Chair which was taken by 
Mr. ,Deputy President.) 

Another matter was the leave rules. The new leave rules, I am 
informed by my Honourable friend, Mr. Hayman, are likely to be published 
in Saturday'·s GQiette, and I will issue instructions ns regards them ulso 
that copies should be circulated to Members of this House so that they 
may see what they are. The question of the leave rules is a complicated 
one; technical questions are involved which gave us infinite trouble, nnd 
these questions had to be settled with the Auditor General and the Fioonce 
.Department. It was not till my Honourable friend, Mr. Ha.ymo.n, took 
them in hand that we were able to get out of the · thicket of technical 
difficulties in which we were entangled. Th~se rules· apply not only to 
inferior eervante, but also to all new entrants into the service, whotber 
they are in the officers'. grade, the eubordillote grade or are inferior servont,s. 
'l'he rules are not of course uniform for all grades, but within o. grade,-
wbetber of inferior servants, eul>ordinotes or officers-the only distinction 
that arises is over the question of domicile. Jn certain cases the rules for 
officers of European domicile are more liberal than those, for officers of 
lndian ';iomicile, but there is no distinction on the ground of race or 
nationality. Now the great step forward so far ns the former Company-
managed railways are concerned in respect of ther.io rules is thnt, whereas 
11.t present I think it is true t-0 say thflt for forge classes of their lower paid 
.,stnblishments with the exception of certain holidays in the year,-the 
number varies on different railways, 15 on one n.nd 17 on another-the work. 
men ore not entitled to any leave ex~ept leave without pay . Under these 
new rules, once they have completed three years' service, they become 
entitled to 10 days' leave in the year on full pay, apart from holidays; 
11fter ten years' service, 15 days', ond after twenty years' service, 20 days', 
plus a certain amount of leave Qn medical certificate. I will not go further 
into the details because Honourable Members will be able to see for them-
selves when they receive oopies of the rules. It mo.y be that, in this 
cn11e nlso, we have not found ourselves able to go so for es the Railwaymen's 
F'ederotion would like to seo us go; but we have made a genuine attempt 
t.o improve the conditions of service in thi11 particulnr respect, Alld we 
mean to make our policy effective by the provision of lea.,·e reRerves which' 
will he required if it i11 to be made posRible for the men to take lPAvr. to 
which they beoome entitled under the new rules. 

't'here WAR anoth<'lr mat,ter which engaged Mr. Hayman 's attention, a 
~ery prar.tical matter which clearl:v affects .the welfare of the fitaff, namel:v. 
the occcleration of the payment of wages at the end of the month. Re 
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mndt n speciul inquiry int~ that matter ot Moradabe.d And what he f.ound 
wae that the orders iRsued' by the Railway Boe.rd were perfectly sound 
orders, which did not require alteration, but that practical effect was not 
being given to them. · Ho took immediate steps, with the approval of the 
Board, to put an officer. on special duty to work out & detailed scheme, 
so t,hut full effect should be given to the orders prev:iously passed to prevent 
.delay in the payment of monthly wa~es. 

Then again he has given. specio.l attention to tl1e service conditions of 
workshop employees. In their ca.se, the new leave rules will be & distinct 
improvement, and there are other provision,. such e.a a month's notice on 
discharge, nnd one or two small mattiers of that kind, which ought also to 
he appreciated. Another matter which has received attention is the S~ff 
Benefit Fund. The rules ubout this Fund are in thE# final shape and will 
oome into effect on the let April, 1981. I hope that Staff Benefit Funds 
will be established generally, not only on the State-ma.naged lines, but 'also 
,on the Company-managed lines. 

Another question we have taken up ,-and I personally believe it is a 
very important matter for the welfnre of the staff,-is that of co-operative 
·credit societiea for the re.ilwaymen. My attention was specially drawn to 
-it ut t,he Conference of ·Railway AgentR last October, when the President, 
Sir Ernest Jackson, who has done n gre.e.t deal £or the omploye~s . of the 
Bombay, Baroda and Central India Railway in that particular line laid 
great emphasis on its. importance. I said then, and I should like to repeat 
it now, that anything which can be done in thBt way to relieve the indebted-
ness in which so many railway eervnnte ar.e involved would be a very real 
improvement. · 

Now, as regards what must obviously be a question in which railway-
men take special interest, namely, the revision of the wages of the lowest 
paid employees, I explained what the position was in my Budget speech. 
Having got the first case settled, we are now going on to the others in accord-
ance with our programme previously lo.id down, to take up in succession 
the Great Indian Peninsula Railwav, the East Indian Railwav and the 
North WeRt,ern Railway, and we will" try to get these schemes through and 
get them approved as quickly as wo possibly can. My friend, Diwan 
Chaman Lall, I think inadvertently suggested that we were going to con-
sider not only the prevailing scale of wages of the locality , but also the cost 
·of living index. That is correct, except that I did not use the word "index". 
His comment was that everybody knew that to get an accurate cost of living 
index was a very difficult and troublesome matter indeed and required very 
full investigation. There I entirely agree with him. But I did not in the 
Jcnst intend to suggest that we would delay action until somebody had 
made a complete iuvestigation and devised an accurate cost of living index. 
All we can do is, using such data as we have and can readily obtain, tc> 
ascertain approximately what might be reaRonabJe figure to take and to 
work on that. I think it necessary to s.ay that, because I should be very 
·sorry to convey an. impression that we were holding up, action until we 
could comply with what I think ia, today in India, only an ideal. I do 
not t,hink anybody has yet solved the question how in India a satisfactory 
cost of living index can be deviaed. 

My Honourable friend went on to ask for a declaration of policy,-'it was 
the policy of the Railway Board h'e e.eked for-but in these matter.a, it ia 
more often than not the policy of the Government of India which ia in 

o 2 
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qu¢stion, and I should be ~ery . gfod indeed if ·1 were in 'a position' 'to den:t 
Ht le~gth with. the~e various topics. . I do not, howeyer/ think, it' is possible 
for me todny to t.ake tip his variou·a ·points one by· on.e· ·o:nd try to answer· 
them 11criatim. What I do wnnt to·. sny is this. I qu/te recognise that, 
when I received the· deput.ation from· the,'Railwaymen's Federation in. 
8iml11, thnt WIIS not th~ last stage in the discussion. ·Wlien I addressed 
the depntlrtion, I ·tried to make· it clear t(') them that, while I recognised 
fhnt there ought to be further disoussion between the representative11 of 
IAbour Rnd the . Railwa.y Administrations, that would not necessarily take-
pl,nce between the Ra.ilway Boord ·and the Federation. It might · more 
appropriately take place between the Railway Administrations and their 
own local unions. Bot at the same time, there are-some of these demands 
put forward which al'e not of- e. local nature; in their essence thev are really 
of nn all -Indio na.iure, at any rate, so for as the State-managed railways 
nre concerned. I mean such questions as the leave rules or ·the security 
of tenure ruleA, h,ollf8 of work and so on. Now, J quite recognise .thot there 
rna.v be advantages if consultations.take place with representatives of labour· 
at the headquarters , and I. do not exclude. that idea for a moment. .I think 
it is probable that such further discussions may c!)me about. 

Lteut.-Oolonel B . .A.. 1. Gidney: If the Honourable Member will permit 
me interrupting him, will he kindly state whether those commltations will 
c,nly be confined to the Federo.tion of the Railway Unions, or extended to re-
presentntives of other bodies? ·· · 

The Honourable Sit ~iorge ll&lliy~ I was speaking, Sir, on the aseump~ 
tion that tJie lfoilwaymen 'R Federation was representative, or at any rate, 
f.he most representative . body of railway JabouT. If there ore other bodies, 
not connected with the Federat ion, who would wish to be consulted at ·such· 
n tinrn, I hnvo not the leaAt.. idea of suggesting that they ought to be e'.'t-
cluded . · All l can say is that, st the moment, they were not present to 
my mind. My mind · woe naturally concentrated on t,he body whose re-
presentntives I have met. 'I do not think it i11 possibJe for mfl to go i.n. 
cletnil into nil that the Honourable Member, Diwan Chaman Lall, said: 
I should like to soy this, that the general policy of tlie Government of 
lndin t owords Railway Trades Unions is ·quite · definitel.v nn attitude of · 
sytnpnt.l)y nnd P.ncourngement. I cnn imagine that from ·umn t;o time, there 
ma;v bo difficulties nbot,t particular unions. Our hope would nlwa:vs be 
th:11· th<'RC difficulties would be overcome nnd we should strive to maintain 
arnicnbJe relations wherev(ir it 'Wt.Ul possible. It is only to this exterit that 
J \l'id1 to qunlify whnt I hnve said. Clearly at this stage, when trade 
11nioniRm in lndia. ia in itR early days, it may not a.lwa_ys be poA11iblc to 
m11int11in corrliul nnd f:rienilly rclntions with all the unioris. That is n ques-
tion for prnctical decision ·in ench cas~ ns \t arises. But undoubtedly, our 
gcnernl view is t hnt the trade nnionR, if wisely guided-ond I cannot over-
flstimatP. the f!Dornious importance of wise guidance to the unions at this 
i;tn~c-i~ wisel.v g~ided; . they are cnpnble · of' _doing a great deo.1 of gooct 
work in the infr1:ests of Jnb_our . not onl.Y on the rnilwo.ys but in practicolly 
nll inrlustrios , and I should like, if T·mav-irite'rested ns I am and inh ir~sted 
l\g Hie Government must he in wise guidance· of labou~to efyress very 
hriefty m y appreciation of tba cot,rageous nation. taken by aome in Novom-
bar Inst . at· ,Nagpuri. whe• it . aeemed· there was a ree.4 dangel' 0£ .the.'whole 
laliout- tn·oiveroilbt :coming-ul)der unwise ma~*'9men't. (Appl$U&e,,) · -I do · 
think those who acted so promptly on that occasion are entitled to great 



.credit ·nnd'.nri,, enti~e~ . to 1,e :Maro. with:. g,en.t-,rea~t . w~De:V8J' they.~ 
on laoour questions. (Hear, hea.,,), ... ' ·, · 

. I!~<> n,o.~;~ia~, .Sir.,.to }Ve~r,y the H~s.~,.,.l•:bove tllied':W-.p1f«::th~ House 
some idea of the magnitude and volume of work with which ¥r, Bayt:na,U 
hus hud. to do11,I. . If the House thinks tbat he has not been proceeding U.l' 
lust us lhey wish, then censui-e' the rest ·of 11/; a:s mu;ch as you likll. ·But Jo 
not cen~u~e him, and in piµ-ticular do not d!;lpriv.e rn,e; of. the Lllbour ~1e.rnb6i 
of the Hmlwuy Board, because I am !,\Ure tqat ij you !lo. so, . then th~ .work 
which he has been doing will come to a standstill u.lt~ether. · I do hope tbot 
t.ho H <>US~ wjlJ not -carry thie .:motion. .(~ppl.$lise.-},t· ·. ·1' . :, . 6,_ . ;' 

, lltr. •·· ~; .Ane.J.: Sjr, · .. ' '·. 
• ., · • • , ' . I • • • \ : S • ' ' ; • , ; • / • 

· . Kr. Jfubamrnad Yamin JCban.· '(Unned I 1ro~oes ~ -.. Nominated Non7. 
-Offieinl): Ma:v l. .ask, .on rq:ioint of order, if the Honourable Member h!'a 
got 011.v .right of reply? 

l'tlr. Deputy Precden.i: 'H~ ha!! moved tho cut . . 

Mr. · ll[uhamlilad Yamm Khan: The · rules which apply to Resolutions. 
do not, appl,v to cuts. . 

Mr. Deputy President: Let me see what the Honmc,1ole M~ntbt:r has 
got. to sny'.' 

Mr. M. 'S. Aney: I hnve .henrci with·~at'interest tie very·exhe;usl.ivt• 
>1tn1(·111e11t. whieb, ·H not ·completely satisfactory, is ·somewhat Q88uring. 
'l'hot i,:; one n•deerning feature of the debate which· unfortW1a~v. tQok I\ 
~OD'H•Who.t. 1wrimonious turn at one stage. ·. The·· one poiili:. wli1ch r ·ha've'· not 
been nhle to unde111tand is this--.and it W89 ;\he' pofllt _.bmh,:I· w.an1ied to 
rnise-thnt we have had n. certain allotment made at the beginnjng:of. the 
yenr, +;hnt this House wanted the Railwa.y ,Boa.rd ,te:, utilise a particular 
amount. of money in the interests of labour by , the end of the year. '!'hat 
wns t he ~1eAning of the nllotmen-t, and the manner in whieh the budget 
11:llot.mP.nt.s have been worked ·out is the sole ·matter under oonsideration b:r 
this House ori this ·motion nt, thie stnge. ·Even now, they do not aay ·how 
the 10 lakhs, 18 lnkhs and 80 lokhs allotted have been spent. ln fact, if wo 
go bv the figures as they nre given under the revised estimate in the volumll 
of the Demands for (fronts, we find absolutely no mention made of any 
expenditure during the course of the year there. · That idtie gre~ difficidty, 
1111d t,hat is the moin real.iODI why .I think I was justified in bringing to th" 
promirieut notice· of this House the absence of information as to how and·. 
in ,·:!111t useful way this money was spent, or whether an:v money wae 
spent nt nil. I would therefore request the FinllJlciaJ Comn;tjssioner; of ltail-
wn vs to revise the book of demnnds in; ·view of the statement he l'ias rltadc 
in °11 certllin paragraph of the RxpJanatory Memorandum. So loog 88 he 
docR not do thnt,, the world will always undtlrstond what I have stated as 
!h~ only correct poAition with regard to the money allotted. However, I 
luivo recei\•ed the a..11surnnM that aomethin1r is being done, and 'a good deal· 
il'l iritended to be done " iitbin OS· short a time &A possible . . I hope that this 
veor nt, lenet, we hnve J?Ot a promise ·about which we 11hall ,h'ave no occasion 

·t.o repent or grumble. I do not therefore wish to .preas my motion. · 
:Mr. Dep'11ty Pr~dent : The question is tb!lt leave .be 'given to ?vfr. ~DeY;, 

t9 withiiraw hia ,notion. · . .· , . ,. . 
. The motion was, .by· Jeav.e . of .. the Assembly, w.ithdra:wn. 
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Dwplacement of Angl<>-lndianl and Domiciled European, on th, :various 
Railway,. 

Lleut.-OOlonel H. A. I, Gldney: Sir, the motion that 11tands in r.'.ly name 
and which I move is : 

"That the Dem•nd under the head 'Railway Board' be reduced by Ra. 10,000." 

Sir, the question of this reduction became appn1·ent when I n•ceived 
Volume II of the Railway Bo&rd 's Report . .. . 

Kr . . J.. J.. L. PanoDI: On a poin.t of order, Sir. In accordance with· 
the Honourable the President's ruling this morning, I am doubtful whe-
ther Colonel Gidney can move this cut to reduce tbe Demnnd under the 
head Railway Board by Us. 10,000. The Hooourahlc Member is raising 
a question with regard to the pay of certain Anglo-Indiana BDd d'lmiciled 
Europeans on various railways, whoee pay ia i'>rcugbt to f1ccount under 
the head 4--Administration or 5- Repoire and Maintenance and (.lperation. 
The point of his motion is to urge on the Railway Board that a certain 
number of domiciled Europeans and Anglo-Indians should not re dis-
placed. It appears to me that he is raiRing a m~tter of policy ,,n a grant 
which does not cover the solari~s of employees concerned on the various 
railways. 

Lleut.-O~oael .JI. A. l . Gldney : My motion relates to a que!ltion of 
policy in the same way as Mr. Aney's cut of Ra. 48,000. 

Some Honourable llemben: No.. no. 
Lleut.-Oolcmel B . .A. l. Gidney,: I am not nddres1ing :you snd your 

"No, noes". I em addressing the Chair nnd I say, "Yes". But I am 
prepared to reduce my cut to Rs. 100, if I c::m do that when the time 
eomes, and if you will permit me, Sir. In order to rem,,ve any appre-
hension of the Railway Board, for it appears to be afraid of all my cuts 
tod1~y. I am prepared to let the Railway Board have a bakshee,h of 
Re. 9,900 of the cut proposed, and -shall movo a. cut of Rs. 100 when the 
time comes later on, as regards the policy of the Railwa,v Board. May 
I have your permi11sion to do so, Sir? 

llr. Depn, Pnlldent: Yes. Mr. Neogy. 

Re-examinati07I. of . tke, Convention of the Separation of Railway. Finance 
from Chnera.l Finance. 

Jlr. lt. 0 ~ •eoa: Sir, I beg to move : 
"That the Demand under the head 'Railway Board' be reduced by Ra. 100." 

It is my intention to raise the question of the re-examination of the con-
vention of the separation of Railway finances from General finances. This 
is the sixth year in which we are considering the convention of ic:eparation. 
FuJI five years have gone in which this convention has been worked, and 
more than once before the demand has been put forward from t.l1is side 
of the House that thiR convention should be re,examined 11nd revi11ed. 
From a. peru11al of the Resolution of September HJ'U, whfoh emhodiei; 
thi!I convention, it will be seen that it was laid down in that very Resolu-
t.ion itself that, th~ ''arrangements shall be subjoot to periodical tAvision 
but shall be provisi.onally tried !or at least three vears ". That indicates,. 
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Bir, that at that time it wu considered by the authorities that three vears · 
tria.1 would be quite fair, and tbat on the tenninatiou of three years, this. 
~onrention sh~uld be .exam.in~ for the p~ of finding out aa . to bow 
1t has worked in practice &Dd in what respects 1t wight be usefully revised. 

(At this stage Mr. President reeumed the Chair.) 
At this stage, Sir, I desire to go as briefly · us I ma.y into tl,e history 

of thir:i separation of the two Budgets which, ns far 11s I can remt!Dlber, 
was first raised in the year 1800. The 'proposal then wus that the Budget 
of the Publi<.; Works Department, which included the Hailwu.y Deporunent 
in those days, should be separated from the Genera.I Budget. We ch not 
find that any action was taken on that proposlll ot that time. It must 
be remembered that, in those days a.nd for years before, t'omplnints were 
voiced, mostly in England, that the railways in Tndiu were being 11taned, 
ond that the departmental financial rules under which tho ra.ilw11ys worked 
in India were not quite suitable to the requirements uf n, big commercial 
uildertuking which the railways represent. In 1001 we find one, Mr .. 
Thomas Robertson, was appointed Spt>eial CommisRio11or for Hailwoys in 
India by the Secretllry of State to go into the various questions rc,lating· 
to rnilwlly aclministratiou in India, including the question of State versus 
Compnny m11nagement; llnd this gentlemu.n was l·~pectcd, among ot,her-
things, to report on the feasibility of adopting a. P,Ystemntic plan of rail-
WU)' development in India, in response to the complaints which I have 
mentioned thut the railw.ays in Indil\ were being starved, and that there 
WAF! no systematic plan of rllilway development, thanks to 1,be bond to 
mouth policy which WM followed in respect of rnilwuys. Mr. lfobertson 
iu his R~port da.tod, I think, 1903, ma.de certa.in suggestions which ha.ve 
some s\Jrt of resembluncc, though a. very distant reaemblrmce, to the &epnro· 
tion e•>nvention which is in operation at the present moment. He recom-
mended t.he formation of what he called a railway fund, r11ore or lees cor-
responding to the Railway Reserve Ftmd th~t we have 1st the prcr,ent 
moment,, ,md he also made certain other recommendation11, which remind 
ono of some of the details of t.he present convention. It does not ai:,pear 
thai any definite action was taken even on thi~ lleport so far . "18 these 
points were concerned. Next we come to the year 1007, when what is 
known ns the Mackay Committee came out. e.nd here ago.in we ,:o not, find 
that any radical change was either recommended. hy the )facka.y Com- · 
mittcc in the financial arre.ngementi- of railway 11dminietration in India,. 
or· thnt any definite line of action was chalked out .by GoYemmc-nt n11 & 
result of that Committee's recommendations so for as the question of 
supnr'ltiou of finances went. The Mackay Committee tried to remove cer· 
tain. miRa,pprel)ensions. which prevailed with regard t-0 t,he defe,,ts of the 
lntc dep,u:tmentnl system. o.nd made certain practicnl suggestions for 
improving the procedure in regard to allotments. We then find, that. this 
question of 11op1m1te budget!~ took sha.pe only A.fter the Acworth <.-omm1ttee 
ca.me out in l.920-21. We also find that in 1921 the A.ssoointed Chambers 
of Commerce pa.seed a. resolution asking definitely for the !,:ej,ura.tion of the 
Roilwa:v Budget from the General Budget.. As ii:. well kno~n, the ,\cworth 
Co111mittee. were equall:v divided with regard to the most important que11-
tion of principle which was referred to them, nnmcl.v, the qucstio:i of 
State tiersus . Company mnnagement; but they were unanimous in m11kin~ 
a recommendation that the :finances of 'the railwa.ys l!lhould he separated 
from the general revenu011 .and that tJiere ahould. be a !'ember of t~o 
Executive Council in charge of the Rn.dwa.:v portfoh,J nnd it "hould be b111: 
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duily .t.o present t he Uaiiwe.y BudgM. sepMatefy · frorrl the . Gen'orul 'J'ittdget. 
I ·Mod not Bf> into , the 'd-etalla•·.of: the' i~om~end1"iiona be:,cuuse t~ey 'are 
well known to this: 1Hwee. · In those d'a.ye tbe:·Govetnmcht of Indlll. were 
gcmm1Jly opposed to the ide!i of Stnte me.na.gem~ut. l,ut it H:en.is they 
favoured thiR idea. of the ' scparntion of finlinc~: · When, ther~fo:-e, in 1923. 
the .policy, o~ State. rµa~agement was. jJractically.. acoept!ld .b>'· Govor111ii.e~t, 
though 9µ).y .wjth ·rt;gar~ .to _the OJ'ea.t. Indian ·P~oinsula. 11t~ -~ -() E&at lnd1an 
Utiilwuys .at 'tb,at p,urtiqulw . mpµiapt, :nt the ::inst81lce. pf tJi1~ House, t hey 
m/lde ~ pr.qposo.l, so far as I . UD.4e,st1md . . to . th~ S1tc:rot11;ry · :)f . Sia.tc tb~~ 
as . .t'ho p()lj~y o~ the Goy.erop1.ent v.:-as.g t1ing to ~e. m futU11e to und9rta.k~ th~ 
mana.g-e~ent of the · State-owned railways, the.y dicl . 1~ot like t,be ,idea., qf 
t4e Le~l~tive Assembly. ~-popular ~o~se,_as i~. iR, wtei;foriug jn the dei.ails. 
of the railwA.y adminiatr8*,ion ;_.and :r.ny inf.onuatim1, 13il'., is t,hat .t,hcy mad.e 
a..p.c:$itive propos1Ll to lhe,~1Jept .th11t thp_ Rail1N&\Y ,Ji1.1dget !i~ould be seJ!Hrll~ 
froin the Qeneru.l Budg~t .unp. shoui~ be D;le,d.e wh~Tl~ nrn.-votod, Just' as 
1:h~ Army Budget is at _ the, 7iresent moment; ~hat it might l,e open 10 the 
House to c,ri ticieo the. »uq.get, . but that ~t i4Duµi not be n,,eded to put the 
<lHJerent Doma.nq.i, to .the v~e oi ,tha. Houao. 'fhut w11s their originnl pl'O· 
r,osa.l to the ,Secr~.tary of, St.ate: . Be it sa.i.d, Sir, . t q tne. credit of the .autho-
ri.ties in England, that th~,v did not fall in with ~hi~ propoalll. The Secr(i-. 
t.ary of State, it. is 1,1.J1del')itop~. :J><lin~d .out .t~at t~e rnilw~ya of Indin 
belo.nged, aa .they do, to th.e i taxp11.yers; and: 1~ view . pa.rt1oularly of the 
fact tha.t ,the,gener&l reveQ,Ue,11, w~ioh lll08n~ the taxp~yer& O'~Bin, had sub-
sidised the ,r11ilways in the . p~t in the dti-:>JS ,of t.beu· 1.,d:versit.v whr.n they 
r,91:ld not pny · their pay, it wouJ<J, .noJ be just e.nd ,proper to remove tht? &il-
w11,y Department from -the, oo.ntrql, pf the .As4e~1~ly, o.nd that l,e would 
not .11grce to. any depa.i:tur.e in . tbi11- matt.er 1b~g mll(le. without t:he co11se11.t 
oi . the . Legislati:ve . .Assembly . .i~~f. This, lerl t,Q tJ10 ~on,vcnti,.m which is 
embodied in the RelK)].ution wliich, .\f.OA adopted .in this HoµHe iJ) t.b.e year 
1924. . As i. ~&ult of, this OODlll0nt.¥>J1, we .ba.v.e the ~otnmQrce Member pre-
seriting the. ; ~ai1way D~t .sepa.raiel.v. year a.ftor ... v.ear, ,,nd, t.bis is the 
i;i~t~ eepa,rated .,Budget t~t .baa ba,en presQDted. 

'Now, ~i~. when the ComIMrce ·~~b~~ .rose to make bi~ ' spe~ch in 1ire '. 
1'1e1:lting the Bud8'et, the other day, I. felt tei;o,p.t~~ . to rise \o ·& point of ·order 

.f9r .t~e P.UrJ?oe.e of ,.dra~.ng a~tenti~n to ,tli~ rather am~\guom1 constituti<?nlll 
posttHm whjch. he oc~~p1es with r~ference .to th,e R11ilw~y Budget, for those 
who, h~1ve E!tud1ed the_ la~eet Iieport of the Public Accounts Committee must 
have. npti~lt tlaat this .que~tio.n: . ,~_9.I(\e .. ,up .ro~· E;1Xamir1~t ion'. nf ~h&ir hnnde._ 
It .WM. P,01.nte~ oµt. by cer,t1un Membe.ra. that, the Government of India. Act 
n~ tbe Sta~utory Rulet:1. frained thereund~r see~ed .to cof}template. only 
QOe 11n:11.u~l .?t1'1get of t~w Govf;l"l)Ol~nt or Indrn, and only one finance M.embe~ 
w~o wM given certam specific rights under those rules. t nm perfectlv 
nwor.e t:hat B pot ificotion, or rather Rll order, h _A8 boen . ieeued by His 
Rxcellef\cy thH Go~emor General in\iesHng the Rononrable Commerof! 
Member wit.h cert11in specific rightR under certain statutory · rules hi whioli 
~ertain deflnit~ functions nre nllotted to the Finnnce Member. Sir, T do 
Mt know.what the exact position of the Hon.ourable ¥em,ber ie today. The 
Honourable Sir George Rniny represented n trinity yeetcrd.af..:.:..he ·wae the 
C?f!lmercie ''Member, he was the Rnilwny Member o.nd he ·was ·1llso the 
Fmance Member. .It may be that . he :is nO' longpr the Fi_nanoe Member 
todny , having regard· to ,thfpilrtiou\ar tiiJe ui:,der whieb Hie E#ellenoy"tbe 
Qo.vernqr, Gen~l'e order was promulgllf.eQ .. Ye,terday I wa8 'rather struck 
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by the fact tho.t my Honouro.ble friend, Sir George Schust_er, made himself 
rather· t1<:arre flom the floor of this House; ho .~id 1?,ot seem to ~eel quite, 
-comfortable · in his seat ond he, did. not sto.y for niore than two' or three 
minutes nt a t.ime·'when ~e came -in. · Well, Bir., ' 'it.is a sort of.conundrum 
tLut the .Fip.auee Mem\.?er ce!lses tq bo ~ Fina.nee M.iimber when t he · railway 
fin~ue.8 are under discussion;. and tho foct ihat the Honour~ble . Sir George 
Sch~ster ullpwe~ liimi:ielf to fade into _th~. backg1·1)urid · yostflrday is to my 
mind symbolical of _thr position whioh he and the Fin_arice Department 
occupy. with refer~n~ tq, the RailwaY, D~p~rtme~t · uQder t_he conven_tion of 
sepHratwn, . . . . . 

1. tbil).k we might now c:>.amine this queet~ou qs t:o bow far the separation 
affects the fina~~.io.l cpntrol; 'od. ~o~ tha~ J?al'ticu14i· J.>;o!nt of view I_ .will 
tuko up the pos1t10n of the F1nnnc1al Coi:nnµes1oner C?f· Railw~ys for examma-: 
hon, becnu1;e I take it. ha conatit.ute11 the p~v.ot· of the sche.r»e of 61eparation, 
the .pivot OD, which tlie system works .. lam pcrfectiy aware, Sir, that tho 
tinderlying ideu.'of sepnr8ti0n, both here .iltid !llso in tboseEuropean countries 
where j"t . iH in operation'-l meun thoae ciountrie11 ' where there is· State 
munngement of railways nnd where Railway finances are separated from 
the Gent•rnJ fin~mees-thE· fundnmentnl idett is thnt the Finanoe Ministf>r 
sJ1btild not exercise any meticulous co.ntrol over the financial ti,dministration 
of the rnilw1iys. Sir Willinm Acworth, who is the author ·of thi11 idea, or 
rnther one of the authors of this. idea of sepnration s9 far as India. is con-
eerntid, hns oleo nn interesting .R~port on ·the Austrian railway system, ·and' 
in ·thnt Heport he amplifies hie idea ·abo\i~ the position :)f the F'inance' 
Minister under n scheme of separation. There li1:1. points out · that the 
Finance Minister, unde(a eoheme of separation, Rhould be the wotch dog, 
whose clut-y shall be only t o bark ·,md not t.o bite,......:that: ie how-he put 1t·.· 
Now, Sir, t.he positiorl, t herefore, . is thlit the 'Jt'inlinoe Member·. of the 
Government of ' lndin no longer bites the· Railway -Member: or the ·Railway 
Depnr:tment -u·s he used t9 do in t_be paat; but he is content with merely 
bntking at it. Not merely that. · Instead -~ doing the ·b~rking himself, he: 
hna delegated the work of bnrking to the Financial Commiesioner. ·rhe 
Fi-n11.nciilll Commieeioner I described at one time as the ,Dr. · Jekyll 1md 
Mr. Hyde of the Railway .Department .. . In one capacity he is expected to 
represerit -the },inance Department. -bisidedhe'. Railway :Board he ·ie a sort 
&f arnb1tfisad<ir:ef 1:iir -Oeorge Schuster.; in o.n,>tber oapacit~ be is thorough!}· 
identified with the day to d91Y administration of the Railway Department. 
!Jo a previous . bccaeion · I pointed out that, from the ma11ner in which he 
acem11 -.to identify himself with eTery 1ittl,J detail of railway matters that 
comes up in this H ouse in .the shape of questions, it seems that, though 
he ,may_ not be said to hnve . alto·~e~qe·r lost bis fin!),n~iat" soul, ce~ainly hia 
financial soul hns got rather attenuated and his. railway. soul predominate, 
.nt the present moment., 

.Now, Sir, the eJ;amination of the position of tbe F inancial Commissioner 
gives us the real key· to the whole position. Ql1estions b.ave been ··asked time 
after t.im.~ in. this Ho,use regarding ~he VArioui powers which the Financial 
Cpmmis11~on~ exercises, an.d it waa brought out only very lately; that. in 
reg~1~d to certnin mRtters, his pow~rs exceed the powers which used to be 
c•xercisod by the Governor General in Council before the separation of 
finRnoes . (An Hon-ourable Metnbtn': " ·No, no.") Now, Sir, the HonourAble 
Member will BR~ that that is the eHenoe· of separation. I e11y, 'yes, that it 
certainly 11epara.tion, and if anybody iDi thiB'· House ie disntisfled with the 
~·ondition of things, he really is flghting· ~ot merely for tinkering with the 
Mnven~n. but ·>.is objection ,goes re~lly to ·the ~ery roob of the . mntter. 
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I am in entire agreement with the Government in this matter that it is not 
possible to tinker with this convention. Either you should concede the 
powers to the Finunciol Commissioner that he at present enjoys, or you 
should restore the control of the Finance Department as it used to be in· 
the past. There is, I daresay, no half-way house. Theoretically, of course, 
the Honourable the Finance Member can always call upon the Financial 
Commh1sioner to come up to him and explain matters, and it is always 
open to the Fina·ncial Commissioner to approach the Finance Member and 
consult him in regard to the financial questions involved in the railway 
administration. But from what we know as a matter of fact, from experi-
ence of the past few years, I do maintain that this control of the Finance 
Member is nothing but illusory. So far with regard to the relations between 
the Financial Commissioner and the Finance Member. 

With rega.rd to the relations between this House and the Railway De-
partment, I do maintain that this Rouse has been made to impose a self. 
denying ordinance on itself as n result of the acceptancti of this convention. 
In so far as it is no longer open to this House to claim anything beyond 
a fixed percentage of dividend from the Railway revenues, to that extent 
I take it it will be conceded that this HouRe has imposed a restriction upon 
itself. Apart from that, Sir, it bas been brought out in several sessions of 
the Public Accounts Comi:nittee that the pewers of re-approprie,tion enjoyed 
by the Financial. ·Commissioner and the Railway Board practically reduce 
the vote of th.is House, particularly in regard to capital construction, to-
more or less a force. This matter was brought out in discussion once or 
twice before this House, and those Honourable Members who have gone 
carefully through the Report of the Public Accounts Committee, and: 
through the evidence that was tendered before the Public Accounts Com-
mittee on behalf of the Railway Department, know very well what the exact 
position is. It is rather a technical point, and I do not want to te.ke up· 
the time of the House any further b.y dwelling on it. 

Now, Sir, what is the net result, from the point of view of efficiency of 
administration, of all these five years of trial of this separation convention'! 
What evidence will satisfy this House on this point? Will the evidence of 
the Auditor Geneml satisfy them? Sir, here I am reading out the observa• 
tions made by Sir Frederick Gauntlett in September last before the Public 
Accounts Committee, page 825 of the Evidence Volume. He was referring 
to the different Appropriation Reports on the railway accounts. He says : 

"It leaves me with rather a feeling of disquiet. This ie the last occasion on which 
I ahould be present, and I do think that while t,here iR steady improvement elaewhere, 
I hesitate to aay th11t things are all right in the Railwaya. I do see wbatantiwl im-
provement in the Army, but I cannot say the 1ame thing about the Railways." 

Then a question waR put to him as to what he attributed this to. His 
answer was, "Inefficient administration" .. That is the testimony of an 
officer who has spent his lifetime in the 111ervice of India, end these are the 
words which he uttered on the eve of his retirement, 1.1.fter we had given 
full five years trial to the system of separation. 

Sir, it was claimed by the supporters of this separation, .that most of 
the ills from which the Railways suffered were due to the departments! 
systePJ. of control, and that as. BOO!) as the separation was inaugurated, 
things would settle themselves. l3ut I have quoted the opinion of a very 
impartial observer who was in jntimate touch with the financial a1peot11 of 
the railway administration to show how these hopes have been realised. 
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Then, Sir, reference was made to the policy of extravagance to which 
tho Railways seem to have been oommitted ever since the separation oon-
vention wa:s established. Reference was alao made by no less a person than 
Sir Purshoto.mdas Thakurdas to an incident in which the rent payable by the 
Postal Department to the Railways oo account of accommodation given 
to them by the Railway Department at the Lucknow station ~o.d gone up 
something like 100 times.on account of the lo.vieh expenditure undertaken by 
the Railways in re-building their station at Lucknow. Sir, the Executi•e 
Council of the Government of India is a close corporation. We do not know 
what passes within the closed doors of the Cabinet. We are not privileged to 
know whether· any individual Member differs from any ot?er individual 
Member on any particular question. When they come to this House they 
present o united front. It is seldom, therefore, that it is possible for us to 
find out o.w to what one Honourable Member thinks of the administmtion of 
unother Honourable Member. But, Bir, in this particular case, which was 
referred to by Sir Purshotamdas Thakurdas, we have the advantage of the 
opinion of Sir George Schuster on the policy of extravagance followed by 
the Itoil\\:nye. I think the Honou.rab}e ¥ember !n an unwary. moment ex-
pressed h1meelf very frankly on this particular pomt, and the oircumatanoes 
of the particular case were so Rppnlling that any one who was present at 
the meeting of the Public Accounts Committee oould not help giving vent 
to his inmost feelings. Honourable Members will find :a reference to this 
pnrticular case on page 47 and onwards in the evidence volume of the 
Public Accounts Committee, the latest issue. Thia ie how the caae was 
summnrised bv Bir Frederick Gauntlett. A new station was built at 
Lucknow on B great scale of elaboration and the Poets and Telegraphs 
Department ia now being asked to pay a huge rental for a room in the new 
station for the Railway Mo,til Service I It seems that the rent paid by t-he 
Railwoy Mail Service before the new building was put up was about Rs. M. 
and M a result of the huge expenditure on this new building, the rent bad 
gone up more than 100 t.imes, and the Postal Department was asked to pay 
this enhnnoed sum, because the ~nt depends upon the proportionate cost 
of the spnce occupied. Thie is what Sir -Oeorge Schuster said : 

"I think this · enormoo, inCl'M8e rn rent indicate. that the ae<X'mmodation provided 
at Lncknow hu been provided on an extt'flmely elaborate 1cale and I douht if the 
Government of India can afford to maintain that li<lrt of 1t.andard." 

Anti 'we share his doubt t-0 the fullest exu,nt. Of course he wa8 speaking 
with reference to the oxtrR ch1Lrge thnt is laid on the shoulders of the Poet 
OffioP. in this tro.nsaotion, but thi11 observation ha11 an indirect reference 
to the extr1wngnnt policy of the Railwa~ too . . ·Now, Sir, the Honourable 
Member further went on to observe. ''The principle seems to be rather 
important" . The question is why didn't you ~gbt the Railways over this 
question? This WRB the ·question that some of ue put to the Postal 
Deportment. nnd the Honournble thP. Finance Member snid. '"fhe prin-
ciple eeeme to be rather important nnd when big 1mme Gre involved I think 
it. would be worth your while to fight for the prinoiple". Bir, if I may 
pause here for 11, m'lment, hare is· an instance in which the Honourable the 
:Finance Member ie inciting the Member for IndufitriM and Lnbour to fight 
the Honournble t.ht) Railwnv Member. I nm eorrv the Honourable· the 
Home Member is not here nt t.be moment. Otherwise I 11hould have asked 
him to consider, in con1111lto.tion of <'-O'Urse with t.he Honourable the Law 
Member, ns to under what particulRr l'flotion ot the Penal Code the Honour. 
1>blc th~ Finunce Mehlber could be Lrought to trial for t.hi11 incit-0meot. 
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[Ml'. .. ~. c .. Neogy.) , : . ; . .: . .. . . , , . . . . . 
Now, Sir; ·t.h~t ,it leo11t l!howa. the grav.~t,y ~t the .sit~l\tioµ, . ) h.ov~ .. quc,~d; 
ibe ;evidenoe of two pf the. most ~minent autboriliie& w)lcui~u!d sp1;1ak. wit) 
inner knowltlclge, ®d cert!linly with a pro~r sense 0L~~11poµsibility, nnme~, 
the Auditor General of Inc.liu and tae Fjn$nce. :M:t?ffiber of th~ Governmept. 
CJ-f India. If we hnd 11 .mini1c1tcr. in. diai:ga pf th~ rjlil'IVayi. respon~ible to 
Lhis Legisluture. ur; the Minist.er for 'frnnspor~-tbis ~o.ppec:~8 to . b.e tll~ 
e8'l!e. in ev.erv other countrf whcrl! tbi~ .system c,f E.eparat1on exists-I i:nca.n. 
those countries where the svi;t-e.me . of. State. ownership an<.l ,State-.manage, 
ment· ex.iat;~perhaps } \\'.Ould. not lu~vc compl:11inoo. B~t .so Jong ~s .the 
Honourable :Member is not ·resp(msible t,o this Hous.e, I woold1 acting on 
the · prinoip1e of sett,10;g a thief to catch u thief, rather have onti irreapon-
~.tble · Department of tile :Government of : India, n~mely, . tl:ia . Finance 
Depurtment, contl'oJling ulloth<~ irrt•sptmsiblo Dt:J>11rtment : of th~ Govom-
me11t; of India, n umely, · the Railwnv ·Department .. Tilt we haY~ . .reaponsible 
government eetubliahed in t his cot.inti')', lhat :w,.:uld be ·a foirly 1!9JiiRfactory 
arrnngement of thing&!SO for ae. l con.:judge. ·. ·:· .. ,;.· 

.. Now, .. :Sir • . simul~aneo:1slf w:lth: the eetnb)islu.oent of (hie. con.vt1ntio11, 
4 

PM there . hue been ·& . very l11rge delegatio11 of authority, fir~t from 
· · : .the &Cll'Btnrv ol State ·in favour . of th'.l . Oov,ernnisnt 0,. .In4ie. ill 

1:t:gard ·to• tbe maMgl!ment. of rnU.way.e. · · 'rh~ Oo\"~:mmeht of Ingia, which 
i,.. ' urtother ,nllknc •for .· tlae Ra:lwe.y .·Bol\1'4, have in their turn .made ll very 
lu.rge ·Jelegation of tin11.ncial .1m<Ladrninistrativ0 . po~ers in t~l\'o.u.r of noc 
merely ·,all . the Agenta oi ~he Stat.e-m&11.&ged ,railway!!, but a~so in .favour 
(;f, the di:tectprate11 •oi ·the'. .Co,np1my-.manoged, Htate-own.ed lines. Tho 
n,sult h ,1s·· been, t,hat the oon~rol of .tJi,: Railway Board hns got d iluted., 
'J.'hey thomf!ClveS' t\GDlit thiµ ,tbeir cootrol iJKs chunged in character. They 
do not · ridmit that the control J1as boon uJt.ned to uny very mnterial extent 
fo fur na pdc~l"tesults oro coneernfid, but they .udknit, at tlhe ea.me time, 
the.t t he control hH cbang~d conaiderably , in Glumicter. · 'rhe reauJt .of tha~ 
is every year :visible ila the .. Puhlio Ao~ounts Committee . I do oo.t WIIJlt ~ 
w1::nry t,he Hou11e by ~ng Qguin ,into . t hti ' ~vidcnQc given ·before .ihe Public 
Accounts Committee, but 1 mnv tell the House this much. t,hat so far as 
ihe experience of the Public Account, Coµimitt,ec . S~I!. this dalegatfon of 
powers has produced, results which : are n« at aill saiisfactorv. Instances 
nre on record io iwhich tht~ money t,f the taxpayers baa . been WMJted in 

<'1lpilal expenditure 1md in revenue ex~nditure. 'fhe abuse perhaps is 
nowhere l(r.eater than in the .ease . of the Cdnptln~ Jmes. T.he oontrol 
e.xer.ciscd by the Railway Board over , the ·Cempazcy Jim.es hos never been 
of the rmir?,e ohaT,1cter as the eontrol ~.urciaed by,. them. o.ver the S;sate-
manog~d hne~, and ver,y · n~ture.llv too, ·but, this system ol . de.legat.WA cd 
authonty. wh1d1 huR beIM"JHed tiven the Comp~v Agents, ht18, been accom· 
pnnicd hy. v~ry distresHing rc11.u~t,:; , We had a very . elaborate examination 
of tho quest.ion be~ore the Pubhc Accounts .Committee laRt tinle when we 
ho~ the benefit of ~he .aviden.oe of'Sir Austin ·Hadow, amoiig others. oo this 
po~t. 11nd tht: fec)mlf ~t :WR~ left o~ .our. mind , ,w1111 !bhat things were not 
j{~Jng , on: weJJ ·~ the I~d1a!1 Rodw~y1. . 'Ju . these' .C<iroumHtimoe.s, quite apnrt 
fri:_im the pr~vJs1on whrnh 1s r.ontmned m t-ht: ·conveotion of Feparatiou, tha.t thi~ oo~vent1on •hnll bl! open "to .·r~-ex,:mmation nl. tho end of three yefU.'8, 
it 1s nei,cled that nn eilrl,y re-examm~tran ,bf the whole position ,should be 
made at the instance of . thiJJ · Hou11e. , Sir, I knnw that there are some. 
H onour11hle Members who. ?re prepared to .. awoa1· h,v the preeent Grronge-
ments, there a~e 11~e. · agmn, who- .would be ;11atirJied if; iiba , arrangements 



c01!ld bo mo,lified to 3 certnin extent, here nnd tliere . ·1 · l.rnve· never oon-
cc•nkd my attitude in this ·mfltter. J have ,ever been nn <,f1ponent of the 
,,·h(>l~ scheme of sepn.rlltion, but I :im free to admit . that oert11.i•n arrange-
ments "':J:iicb hove betm b~1~ht into b~in$ s~multuneou.ely wit,h r.e_jmration .. 
nnd which . hnvc no essent:al ·ecmnechon with sepmnt1on, have • improved 
things· lio 11 ~eri11tn c:itcnt, RO for f\B thi,s. House ur conoet'tled; L um· free 
t<, ndmit thnt tl1e· institution <5f ·thP.. ·Standing F'in,moe Committee, the 
Centrn:l: Advisory Cottncil .and the distribution . of DemanrlR into different 
hend1, in , the Budgets, all these thing.a t\re undoubted 1mf)rovements, but. 
thoy hQ.ve no efleentiru connection with ·the ll(:heme of 11eparr.tion. Again, 
Sir, the .institution· of n· r~erv~ Jund .if. not nlse· of t,he essence of sepnrat:on. 
Wh11t hue been·. lost hy 1epa9tio~. ja the rigid 60-anoial control of tbe· 
Finunce Dep2'rtbnent, and l should .Jjkfl· to. see .that rest,ored exactly in the 
~nme miinncr a.11 it uAed to b.e B:lCerei~d· -befoi:,e tho ser,aratiom · wn'S :brought 
nbout. Sir. I move. · 

Bir 'Punihotamdaa Thakutd;u (Ibdinn ,Merchants' Chamber·\ Indian 
Coh1merce): Mny I just inquire whether: ,th_e r_r.ply of the · Govern.men:t 
Member cnn only follow all other speRkers? }'ersonnlly, I sho'uld prefer 
1o henr whnt tho Gov<"'1l'ment ' hnvc to sAy before we proceed .with this 
motion fud,ber. · · · 

Kr. Prealdent: The Honourable Member for :Jovor-nment will not. be 
given n second opportunity to epeok. 

Sir 'Plll'Shot.amdas Thakurdu: As a matter of fact, there are three 
Honotmible Mernben1 on the 'freasury Benches intim_ate with railway 
mutters nod they cnn nrrnnge omon~ tbemi;,el Vt\!! to speuk alter we have 
spoken .. · It would he ver.v co!1venient to know · nt t.!lis··;;tnge wh~t tho; 
(;overn1mmt h_n.ve to 11ny .11bmit t.he ,wse p1~t' forwnrd by. my Honourable 
friend. Mr. Neogy , . I th~rcforo su~gi\st thntrio H.onournblP. Member .from · 
t.he G,,vernme_nt Hr.nc'hes mny usefully ·be nskerl to spea.k no•i: . 

The <Honourable Sir GIGl'ge ·:aatny.: I ·quite ll.ppreci-a.te what h'ls fallen 
from rnv · Honourable · friend , Sir I'urshotamda., 'J.1hakurdas. · ·it is- some- · 
times c~nvenient thA.t the µovernment Member !ihould reiierve his · speech 
until u. ree.aonabJ,, nurnber 0£ ot hor speakers havo i;pokcn, .bu t i-n other 
cmi;es it may he.11pen that Honourable Members of the Romie wish tc> 
hear, 11.t an early stHge of the debate, what the Government hav(). got to ·sa.y . 
Now, it seemi, to me that my· Honou:rabie friend, Mr. Neogy, ia what he 
F:ui<l in support _of h_is mot ion, was under a. certain misnpprehenttion. ij:e 
snid t.hut the essence of the sepl\l'ation convention was not one t.hing and 
il \1·11.~ not another, but the essence was the position and. poW0rs of tlie-
Firwnciul Commissioner-I think I correetly understood him . 

Kr. lt. 'O. Neogy: I described hit;n as. the piv.Jt of the whole 11.elieme. 
. . . . . . ' . 

The Honourable Bir George Rainy: ·But the mmarkable t.bing is tha.t. 
the FinMcie.l Commissioner hn<l the i.,im e posit.ion und powel'S before t.he 
convention that he has at present, 1.1nd therP.forc it is very · difficult 
to· 1rn .. v that wh6t hl\d already been · gwen to h im before thP. e~)nventiori 
for the eeparntion o_f . the RailwRy ftn nnee , ·is in principJe tho ess4:11ee of 
the convention . · It would be quite possible to nboUsh the convent.ion to-
rriom>w b't'tt it would not in the · leaet. follow that there w_mllld be . 11,n;v 
change tn·. the· position nnd powers of. the Financial Commissioner 1111 re -
,zards the sanctioning of expenditure and so on. 
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[Sir George Rainy.] 
.My Honourable friend justified his motion, ma.inly 0!1 the ground_ that 

a tre.e shall be known by her fruibs, and that the fru1~s of the. railway 
tree during the .last five years were not palatable to bun. I think that 
the Members of the Railway Board would be perfectly ~ntent to be 
judged on the result of their administration since 1924, provided due regard 
was had to the conditions prevailing in the Railway Board before the.t 
year. No one would contend that we have reached the stage of p~rfec~n and that there is nothing more to be done to improve the admm1strat1on 
of the railways. We are qu.ite conscious tha.t there are a number of 
things which . might with advantage be done. But I do say that, since 
the whole system of railway ndministrA.tion was reorg,anised, beginning 
from the date when S'ir Olement Hindley was appointed Chief Commie· 
sioner of Railways, the administration of the ra.ilways during the followang 
years will challenge comparison easily with 4lny previous period in the 
railway admjnistration in India. There was a different spirit breathed 
into the administration as compared to a time that I can remember not 

110 very long ago. Now, when the House is asked t-0 judge the results of 
the present system on the basis of mistakes, errors of judgment and so 
on, to which attention has been called by the Public Accounts Com-
mittee, I would ask the House to remember thA.t necessarily the Public 
Accounts Comm.i.ttee had only one half of the picture before it. As I 
pointed out to a meeting of the Railway Agents in lBSt October, the 
Audit Deportment is not interested in the good deeds of an officer; it is 
only interested in hie crimes. That, is the purpose for which it exists and 
it must discharge thoee duties, and rightly and naturally Jt brings to notice 
what it finds B.OUB&. The best that any one could expect from nn Andit 
Department would be an entirely blank report. As against any mistakes 
or on:v errors of judgment that may have been brought to the notice of 
the Public Accounts Commit~ last August or September, I should be 
perfectllv content to set on the other hand the remarkable improvements 
which hAve been made · in the rai1W10y adminh,tration . (')f India during t,he 
Jn.st five or six yeat'R. ·In the· pMS&ge which my Honourable friend read 
from whab Sir Frederick 01'untlett - said to the Public AccountR Com-
mittee. T regret,ted A litt.le that he did not read n. little more. He rend 
the pM!!Age up to Mr. 'Roy'11 i'nQ11irv when Sir Frederick Gauntlett. se.id 
thnt, he could not see t,h'ere hsd heAn the Rame improvement In ra.flwa.vR 
ns in ot,her d~partments. Then Ml'. Roy RRked: · 

!.'What do you attribute thie to, WhBf, haa h11en your reading?" 

To which Sir Frederick Gauntlett repUed : 
"Inefficient adminiatration,-1 won't aay nt the headquarters. I waa talking to 

Mr,. Wr.ench. thie morning, Aod I told him th4t if there was an office1· of Mr. Wrench's 
CBhbrc in any 1,ranch of the railway administration hA would obtain tho 1ame re~u)t.,, 
that he haa obtained in the work&hOJ:>11 during the 

1
laet. five years and that. ie n~rly 

Q crore of ·rupet'!fl :i. yea,r." ' 

Yes, hut how is it that Mr. Wrench was given the opportunitv of 
producing .t~ese. valuable ree.ults? . Preciaely because the people who,,have 
been admm1Stermg 1Jh.e Indian nulways for the last six or seven yea.rs 
hnve always been on the look-out to find .Went which would give them 
rcsult11 of that kind, cand as they were on the look-out for it they f<1und 
it. I should like to quote a further passage from what Sir Frederick 
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-Oauntlett said and which my Honourable friend has not read. Colonel 
-Oidney asked : 

"Then yon admit there hu been improvement !" 

Sir Frederick Gauntlett replied : 
"I want to make the point quite clear. 1 think the amount of work that i1 being 

dono by the · Rail way Board mows a wonderful record, and all that I ay is that the 
job ia IO enormou11 that there is still a great deal to be done. It is not merely t.b.e 
general adminiatration at the top that ie to be looked into, but it is the strengthening 
.of the individual control right down the lines that require, n. close inveatigation." 

Kr. JC. O. lfeogy: Hear, hear. 
The Honourable Sir Georae B.alny: Now undoubtedly all that h88 fallen 

from the Aud'~tor General in a matter of this kind ought to be treated 
with the greatest possible respect, a.nd if hie views a.re, as a result of his 
experience, that a t ightening of individuffl control' is required, I think very 
likely his views are correct. But it is evident from what he said that, 
while his object was to emphasize the need for a. distinct improvement in 
the rnilwo.ys, it was not in any way his object to condemn the system as 
a whole. I should like allso, when I am on this point, to draw the atben· • 
tion of the House to certain figuros. For the four years before the seva-
rat,ion of Railwa.:v Finance, the net gain to the State from the railways 
uveraged 106 lakhe a year. During the five :vears fdllowing the sep1\l'B· 

tion, t,hey hBve averaged 972 liakhs o. yeBr; thBt is to say, the average 
gnin per year to the State since the separation has been more than nine 
times the averago ga.in in the four yesrs prior to the separation. 

Mr. J[, O. •eoa: What does the Honourable Member o.rgue from 
that, 7 

Jlr, B. Du: Mismanagement fn the past! 
The Honourable Sir Georae B.alny: I think l a.m entitled to say that, if 

under a changed systiem of administ,ration a very important improvement 
results, prima facic some credit is due to the people who h,we been in 
charge of the 1Rdministrntion and of the system. Surely that is a reaaon-
·abla inference. 

llr. J[, 0 . Boy (Bengal: Nominated Non-Offi\lial): Sir, will the Hon-
·ourable Member kindly tell me what have been the real net earnings sihce 
1Q24? 

Mr. Prelldent: Order, order. wm the Honourable Mem~er be ready 
to answer this question tomorrow? 

The Honourable Bir George Rainy : I shalll be quite ready to answer 
it t<'>morrow. 

The Assembly then adjourned till Eleven of the Clock on Saturday, 
the 22nd February, 1980. 
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